
 14.01  hrs.

 {English]

 (tl)  Miolstry  of  Home  Affairs

 MR,  DEPUTY  SPEAKER  :  The
 House  will  now  take  up  discussion  and
 voting  on  Demand  Nos.  -  to  45  and  89

 te  ”  relating  to  the  Ministry  of  Home
 Affairs  for  which  6  hours  bave  been

 ही  01160,

 Hon,  Members  present  in  the  Howse
 whose  cut  motions  to  the  Demands  for
 Grants  have  been  circulated  may,  ff  they
 desire  to  move  their  cut  motions,  send
 slips  to  the  Table  within  13  minutes  indi-
 cating  the  serial  numbers  of  the  cut
 motions  they  would  like  to  move.  Those
 cat  motions  only  will  be  treated  as
 moved,

 A  list  showing  the  serial  number  of
 cut  motions  moved  will  be  put  up  on  the
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 Notice  Board  shortly.  Is  case  any  mem-
 ber  finds  any  discrepancy  in  the  Hat  he
 ma’  kindly  bring  it  to  the  notice  of  the
 Officer  at  the  Table  without  delay.

 MR.  DEPUTY  SPEAKER:  Motioa
 moved  :

 “That  the  respective  sums  net
 exceeding  the  amounts  on  Reve-
 nue  Account  aod  Capital  Account
 shown  in  the  fourth  column ef
 the  Order  Paper  be  granted  to
 the  President,  out  of  the  Canse-
 lidated  Fund  of  India  to  complete
 the  sums  neceasary  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  rend-
 ing  the  3ist  day  of  March,  1989,3n
 respect  of  the  heads  of  Demands
 entered  in  the  second  column
 thereof  against  Demands  Nos.
 41  to  45  and  89  to  3  releating
 to  the  Ministry  of  Home  -  8178,"
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 SHRI  C,  MADHAV  REDDI  (Adila-
 bad)  :  I  rise  to  injtate  the  discussion  on

 the  Demands  under  the  control  of  the

 Ministry  of  Home  Affairs,

 These  are  11  departments  under  the
 control  of  Ministry  of  Home  Affairs  Out
 of  11  Departments  there  are  5  Depa-
 ttments  in  which  there  is  only  an  expen-
 diture  while  in  the  rest  of  the  Departments
 there  are  corresponding  receipts  also
 which  deal  mainly  with  the  territories
 centrally  administered,

 14,03  brs,

 [SHRI  SOMNATH  RATH  i»  the  chair]

 Before  I  2०  into  various  aspects  rela-
 ting  to  the  Ministry  of  Home  Affairs  and
 its  activities  during  the  last  year  I  would
 like  to  make  a  few  comments  on  the  need
 for  restructuring  this  whole  Department,

 This  Ministry  was,  at  one  time,  the
 most  powerful  Ministry  having  control  of
 the  total  service  which  has  been  sepa-ated,
 and  a  separate  Ministry  has  been  formed
 as  Ministry  of  Personne!  and  Administra.
 tive  Reforms.  Even  though  this  Ministry
 has  got  !1  Demands  under  its  control,
 yet  itis  today  a  truncated  Ministry  and
 allotted  with  certain  activities  and  certain
 functions  which  are  not  of  very  much
 significance,

 The  estimated  outlay  proposed  for  the
 next  year  is  of  the  order  of  only  Rs.  1,700
 crores,  excluding  the  Demands  relating  to
 the  Centrally  administered  Territories,  but
 including  the  Departments  which  are  pot
 of  much  significance  but  which  are  under
 the  control  of  the  Ministry,  such  as,  the
 Department  of  Official  Languages,  the
 Census  Department,  Departments  dealing
 with  Hindi  Teaching,  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes,  Freedom
 Fighters,  Relief  and  Rehabilitation,  Central
 Translation  Bureau,  etc.,  etc,  These  are
 the  Departments  which  have  no  particular
 significance.  Some  of  these  Departments
 could  be  transferred  to  the  Ministry  of
 Human  Resource  Development,  and  the
 Home  Ministry  could  concentrate  more
 on  the  problems  relating  to  internal
 security  as  well  as  the.  administration  of
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 the  Centrally  administered  Territories.  I
 do  not  know  why  the  Department  of
 Personnel  had  been  separated  and  why
 these  insignificant  subjects  had  been  kept
 in  the  Ministry  of  Home  Affairs,  But
 there  is  a  strong  case  for  retransferring  the
 Department  of  Personnel  back  to  the
 Ministry  of  Home  Affairs,  I  cannot
 understand  the  logic  why  the  Ministry  of
 Home  Affairs  is  controlling  the  IPS  and
 the  Ministry  of  Personnel  is  controlling
 the  IAS  officers.  Unless  the  Ministry  of
 Home  Affairs  18  in  full  control  of  all  the
 All  India  Services,  it  will  be  difficult  for
 this  Ministry  of  administer,  particulary  in
 the  matter  of  internal  security.

 Having  said  that,  1  would  like  to  pase
 on  to  certain  allocations  proposed  to  be
 made  this  year  for  various  departments.
 I  find  that  under  Demand  No.  42,  dealing
 with  the  Cabinet  and  the  Prime  Minister’s
 Secretariat,  there  is  60  per  cent  increase
 over  the  last  year’s  allocation.  ।  do  not
 know—the  reason  has  not  been  given  ध
 the  Annual  Report—why  there  18  such  an
 enormous  increase  under  the  head
 ‘Cabinet’,  We  have  about  59  Ministers—
 I  do  not  know  the  exact  sumber  but  may.
 be  about  59,  This  includes  Cabinet
 Ministers,  Ministers  of  State  and  the
 Deputy  Ministers.  The  productivity  of
 some  of  the  Ministers,  as  we  are  witnessing
 in  this  House,  is  questionable.  Yet  we
 are  being  asked  today  to  pass  a  Demand
 which  is  enhanced  to  the  tune  of  about  60
 percent.  Now,  what  isthe  function  of
 many  of  these  Ministers?  There  are
 some  Ministers  who  are  in  charge  of
 certain  States,  having  organisational
 responsibilities.  They  go  very  often  to
 the  States  concerned  where  they  have
 certain  organisational  responsibilities.
 They  bave  dual  responsibilities.  They
 spend  more  time  in  the  States,  spend
 more  money  on  the  organisational  work,
 draw  TA  and  DA  from  the  Government,
 but  they  do  nothing  with  regard  to
 Goveroment  work  when  they  go  to  those
 States.  Ido  not  blame  the  Ministers.
 But  it  is  well-known  that  many  of  these
 Ministers  are  going  to  their  States,
 particularly,  the  States  ruled  by  the  non.
 Corgress  parties  and  then  decry  the
 State  Government  day-in  and  day-out,
 issue  slatements  against  the  State  Govern-

 ment,  criticise  the  State  Government,
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 They  never  inform  the  State  Government
 about  their  activities,  they  seldom  meet
 them  and  discuss  with  them  and  there  is
 no  end  to  this  type  of  criticism  which
 goes  on  uninterrupted  for  several  months,
 Only  recently  one  Minister  went  to
 Hyderabad  and  there  wild  allegations
 had  been  made  against  the  Chief  Minister
 of  Andhra  Pradesh.  I  am  aware  that
 some  of  the  Ministers  who  maintain  a
 very  high  standard  of  behaviour  when
 they  go  to  States,  whether  it  is  ruled  by
 the  Opposition  or  whether  it  is  ruled  by
 the  Congress,  and  their  behaviour  is  very
 exemplary.  They  try  to  understand  their
 difficulties  and  problems  of  these  States,
 But  in  the  case  of  some  of  the  other
 Ministers,  their  activitios  in  those  States
 are  highly  objectionable  and  even  theo
 we  are  being  asked  to  vote  for  a  grant
 which  is  very  much  higher  than  the  grant
 that  we  had  voted  last  year.  Why  7  when
 there  1s  a  need  for  economy  because  of
 the  drought  conditions  in  the  country
 this  year,  when  there  is  the  case  for
 reduction  of  expenditure  on  several
 accounts,  now  bere  is  a  case  when  the
 Ministry  wants  more.  Al)  these  expendi-
 tures  are  non-plan  revenue  expenditure
 and  there  isa  increase  of  60%  in  this

 particular  demand,  Demand  No  42,  under
 Cabinet  Secretariat,  while  there  are
 certain  other  Demands  where  the  ex-

 penditure  ts  less  or  the  expenditure  is  not
 very  much  commensurate  with  the  needs
 such  as  the  Demand  under  the  Police.
 ।  found  that  there  is  a  need  for  increasing
 the  expenditure  on  various  para-military
 forces—the  CRPF,  the  B.S.F.,  the  Assam
 Rifles  and  the  Indo-Tibetan  ‘orces  because
 it  has  been  found  that  whenever  the
 States  ask  for  more  forces,  the  Centre
 was  not  ina  position  to  supply  enough
 personnel  to  help  the  state  in  the
 maintenance  of  law  and  order,  whenever
 there  was  an  emergency  situation  in  tle
 States.

 Sir,  Tripura  has  been  asking  for  the
 last  two  years  for  sufficient  forces  to  be
 sent  there,  but  the  Central  Government
 could  never  send  adequate  forces  to
 Tripura  with  the  result  when  the  elections
 were  held  recently  you  had  to  take  the
 army  to  Tripura.  Andhra  Pradesh  wanted
 two  battalions  immediately  only  two
 months  ago.  But  in  spite  of  several
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 requests,  the  Centre  could  send  only  one
 battalon  of  CRPF  for  controlling  the

 left-wing  extremists.  Similarly,  from  otber
 States,  from  Madhya  Pracesh,  Maha.
 rashtra  and  Orissa,  demands  had  been

 coming  for  sending  CRPF,  but  the  Centre
 was  finding  it  impossible  to  send  sufficient
 number  of  forces  because  you  did  not
 have  enough  forces,  While  you  have  all
 the  infrastructure,  you  have  all  the
 training  facilities,  academies  established,
 you  have  got  all  the  laboratory  facilities,
 several  facilities  you  have  created,  but
 not  sufficient  force,  there  is  a  case  for

 increasing  the  personnel  and  spending
 more  on  the  recruitment  of  persons  to  the
 para-military  forces  so  that  sufficient

 strength  is  deputed  to  the  States  whenever
 there  is  a  demand.  Now,  the  question  is
 that  why  sou  should  send  forces  to  the
 Siates,  Why  should  there  be  a  need  for
 this?  There  should  be  no  necd  85  it  18  3
 State  subject  but  because  of  certain
 policies,  wrong  policies  being  pursued  by
 the  Government  of  India,  now  it  has
 become  necessary  for  States  to  depend
 more  and  more  on  the  Central  Govern-
 ment  for  such  forces,  because  the  State
 Governments  are  starving  for  want  of
 funds.  You  don’t  give  them  enough  funds,
 they  can’t  train  their  police  officers,  they
 can’t  recruit  more  people  and  alternatively
 it  is  necessary  for  .the  Central  Govern-
 ment  to  come  to  the  rescue  of  (06
 State  Governments  whenever  they  have
 difficulties  such  as  the  communal  distur-
 bances,  such  as  the  left-wing  extremists
 activities,  or  such  as  the  other  activities
 like  the  TNV  activities,  the  activities  of
 insurgents  and  the  terrorists  and  so  on
 and  so  forth.  That  being  the  case  you
 cannot  be  content  with  the  meagre  forces
 that  you  have  under  your  command.
 Unless  you  increase  the  para-muilitary
 forces,  it  will  be  difficult  for  the  Central
 Government  to  cope  with  the  demands  of
 the  State  Governments  for  help  in
 malotaining  law  and  order,

 Sir,  what  is  the  position  with  regard
 to  the  internal  security,  overseeing  the
 maintenance  of  Jaw  and  order  in  the
 country ?  The  Report  says  that  the  law
 and  order  situation  was  quite  under
 control  except  this,  this,  this  and  this,
 What  is  ‘this’?  Except  Punjab,  except
 certain  areas  where  there  is  an

 insurgency
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 activity,  except  certain  areas  where  there
 were  communal  disturbances  such  as  in
 Meerut,  in  U.P.,  io  Gujarat  and  in  Delhi,
 What  is  this  ?  How  cao  you  say  that  you
 are  satisfied  with  the  law  and  order
 situation  in  the  country  7  Today  the  law
 and  order  situatfon  in  the  country  is  very
 very  serious.  We  do  not  see  peace
 anywhere  and  we  are  surrounded  by
 certain  hostile  forces  all  round.  Today
 there  15  a  talk  of  Islamic  Republic  in

 Bangladesh,  We  know  what  {s  happening
 in  Pakistan.  And  the  other  neighbours
 are  not  very  friently  also.  This  being  the

 case,  we  have  got  to  live  with  these
 conditions  for  a  very  long  time  to  come
 and  the  nation  will  not  grudge  if  you
 increase  the  para-military  forces  and  see
 that  the  internal  peace  is  maintained
 because  It  is  the  internal  disorder  not  the
 external  aggression  which  is  the  threat  to
 the  country  today.  External  aggression
 we  can  meet,  we  are  going  on  increasing
 the  Budget  on  Defence  and  we  are  well

 equipped  with  and  organised.  But  then  as
 far  as  the  internal  peace  ७3  concerned,  I
 am  afrald  every  State  is  facing  today
 difficulties  in  maintaining  law  and
 order.

 Coming  to  th  question  of  Punjab,  this
 morning,  my  friend,  Mr.  Gupta  and  other
 friends  were  raising  the  question  of  what
 is  happening  in  Punjab,  what  is  the  State
 Goveroment  (0108  tbere,  The  other  day,
 only  a  few  days  ago,  on  Friday,  replying
 to  the  debate  on  Punjab,  the  hon.  Minis-
 ter  for  Home  Affairs  spoke  something
 which  was  very  disappointing  to  us,  For  75
 minutes  he  spoke,  but  he  tried  to  create
 more  heat  than  light.  Wedid  not  know
 what  he  was  going  to  do.  He  was  only
 trying  to  reply  to  certain  other  Members
 who  were  very  angry  with  the  Minister.
 But  among  the  several  good  suggestions
 made  by  Mr.  Indrajit  Gupta  and  Mr

 Ayyapu  Reddy,  not  a  single  suggestion
 was  commented  upon  and  accepted  by
 the  Goveroment,  ao  reaction  of  the
 government  was  known  to  us.

 On  that  very  day,  on  Friday,  we

 understand  that  there  was  a  Meeting  going
 on  in  the  office  of  the  Prime  Minister  and

 some  high  level  discussions  were  taking

 place  in  which  the  Goyernor  of  Punjab
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 was  also  present,  It  wss  reported  that
 certain  decisions  had  been  taken  and
 those  decisions  are  now  being  imple.
 mented.  Wedo  not  know  what  those
 decisions  are,  we  have  not  been  taken
 into  confidence  in  spite  of  the  fact  that
 we  have  offered  that  ‘Opposition  is  ready
 to  sit  with  you,  you  should  hence  taken  us
 into  confidence.’  But  you  were  harping
 only  on  one  point  that  the  Opposition
 was  not  couperating  earlier,  one  meeting
 was  boycotted,  That  means,  you  are  only
 trying  to  take  it  as  an  excuse  to  see  that
 no  meeting  is  called  and  the  Opposition
 is  not  taken  into  confidence,  There  were
 some  reasons  for  not  participating  in  that
 Meeting,  but  not  withstanding  the  fact
 that  we  had  been  coming  to  the  earlier
 mectings,  there  had  been  meetings  of  the
 Opposition  parties  with  the  Prime  Minis-
 ter  in  which  discussions  were  taking  placs
 and  we  were  cooperating.  Simply  because
 we  have  not  participated  in  one  Meeting
 because  the  Agenda  was  not  circulated  to
 us  and  we  objected  to  the  Meeting  being
 convened  in  such  a  hurry  we  could  not
 come  and  that  is  being  taken  as  an  excuse

 saying  that  ‘no  further  Meeting  should  be
 called  because  you  boycotted  the  Mee-
 ting.’  It  looks  to  be  that  you  were  not
 very  sincere  about  calling  a  Meeting
 because  you  were  only  trying  to  find  out
 an  excuse  to  sce  that  no  Meeting  should
 take  place.

 Now,  Sir,  that  apart,  we  do  not  bother
 whether  we  are  being  called  or  being  con-
 sulted.  But  the  nation  would  like  to
 know  what  you  are  doing.  This  morning,
 Mr.  Gupta  was  telling  that  there  was  a
 Meeting  yesterday  tn  the  Golden  Temple
 Panthic  Committce  meeting  io  which  they
 said  :  We  have  declared  a  war  against
 India  and  there  is  no  question  of  any  talk
 unless  it  is  based  on  this  Khalistan  de-
 mand.  If  that  is  correct,  then  I  would
 lke  to  know  what  is  the  meaning  of  the
 Sikh  National  confsrence  meeting  which
 is  being  held  with  the  patronage  of  the
 Government  tomorrow  somewhere  in  Pun-
 jab,  which  is  being  called  by  Mr.  Rode  7

 THE  MINISTER  OF  HOME  AFFPA-.
 IRS  (S.  BUTA  SINGH) :  There  is  no
 mecting  under  the  patronage  of  the
 Government.  Let  me  say  here  aod  now
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 that  this  is  wrong  and  this  isthe  propa-
 ganda  which  the  antinational  forces  are
 doing.  Therefore,  I  request  you  not  to
 attribute  that  kind  of  thing,

 SHRI  ८  MADHAV  REDDI  :  If
 the  meeting  is  not  with  the  patronage,
 support  of  connivance  of  the  Government
 of  India,  Iam  very  happy.  But  the  point
 is,  such  a  meeting  is  going  to  be  held  to-
 morrow,

 5.  BUTA  SINGH  :  It  is  an  annual

 fair,  festival.

 SHRI  C.  MADHAV  REDDI:  But  in
 the  panthic  committec,  it  has  been  decla-
 red  that  a  National  Sikh  Convention  meet-

 ing  is  going  to  be  held.  Anyway,  the  point
 is,  today  they  have  declared  that  in  any
 meeting,  no  decision  should  be  taken
 which  falls  short  of  the  decision  to  have
 Khalistan,  which  1  their  demand.  That

 being  so,  what  action  is  being  taken  by
 the  Government  ?  Certain  forces,  your
 para  military  forces  have  been  going  aro-
 und  the  Golden  Temple,  guarding  the

 gates  of  the  Golden  Temple,  If  that  15  the

 only  decision  you  have  taken,  that  will  not
 take  you  too  far.  If  you  want  to  give  good
 weapons,  if  you  want  to  upgrade  the  wea-

 ponry  with  the  para  military  forces,  it  1८
 very  good.  But  Ido  not  know  whether
 such  a  decision  has  been  taken.  It  is  re-

 ported  in  the  Press  that  the  Government
 is  against  sealing  the  border,  whatever  It
 means  ।  donot  wantto  use  the  words

 “*gealing  the  border’’  but  policing  the  bor-
 der  which  must  be  there  defini’ely.  But
 there  are  doubts  about  it;  because  doubts
 have  bzen  created  by  several  people  that
 it  is  impractical.  You  cannot  seal  or  you
 cannot  police  the  border.  That  means,  you
 cannot  prevent  p-ople  coming  from  Paki-
 stan.  Then,  what  else  can  you  do?  The
 nation  will  not  grudge  your  spending  even
 a  thousand  crore  of  rupees  on  sealing  or

 fencing  the  border.  Mr,  Buta  Singh  Ji  I
 can  tell  you  that  we  are  all  very  much
 agitated;  the  whole  nation  is  agitated  and
 we  will  not  grudge  if  a  new  tax  is  imposed
 on  the  Indians  to  see  that  sufficient  funds
 are  collected  for  completely  fencing  the
 border  on  the  Western  side  because  that  Is
 the  crux  of  the  whole  problem.  About  the

 expenditure,  there  is  no  problem  at  all.
 After  all,  what  is  expenditure  7  We  are
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 going  to  face  a  great  trouble  not  only  now
 but  also  in  future  because  you  cannot  be-
 friend  Pakistan.  I¢  is  a  historical  fact.
 Several  times,  we  tried  to  improve  relat-
 ions,  but  what  happened  7  Cou!d  we  am-
 prove  our  relations  ?  Will  they  forget  that
 we  have  the  responsible  for  dismember-
 ment  of  Pakistan  ?  They  will  never  forget,
 at  least  another  two  generations  are  not
 going  to  torget  or  for  give  us  for  what  bas

 happened
 in  197].  Whenever  an  opport-

 unity  comes,  Pakistan  is  certainly  going
 to  create  problems  for  you,  That  is  be-
 ing  8  case,  and  they  cannot  wage  war  agai-
 nst  us  because  they  know  our  strength.
 But  the  point  is  it  is  very  easy  for  them
 to  instigate  insurgents,  arm  them  and  seud
 them  inside  to  create  problems  for  us.
 Then,  why  are  you  waiting  for  7  You  have
 wasted  5  years.  We  should  have  taken  up
 the  issue  of  sealing  the  border,  fenving
 the  border,  some  3  or  5  years  ago.  We
 should  beve  had  sufficient  funds  mobilised
 by  imposing  pew  taxes.  The  nation  would
 not  have  grudged  this.  But  that  has  not
 happened,

 Mr.  Gupta  that  day  suggested  that
 there  13  something  like  the  doctrine  of  hot
 Chase  that  you  should  go  1010  the  territory
 of  Pakistan  in  pursuit  of  the  terrorists.
 Are  you  going  to  do  that  ?  You  have  not
 said  anything  about  that.  You  have  been
 only  teliing  that  we  have  to  see  where  is
 the  centre  of  mischief.  As  you  have  just
 [Translation]

 said  that  you  are  engaged  on  the  job  of
 locating  the  centre  of  terrorism.  It  is
 known  to  all  of  us.  There  isno  need  to
 Jocate  the  centre  of  terrorism.  It  appears
 as  if  with  increase  of  every  doze  of  the
 medicine,  the  disease  aggravated.  As  we

 go  on  changing  new  medicines,  the  disease
 turned  from  bad  to  worse.

 SHRI  SAIFUDDIN  CHOWDHARY
 (ह  8198)  :  Medicine  itselfis  a  carrier  of
 disease.

 SHRI  ए.  MADHAV  REDDI:  What
 more  one  could  expect,  if  the  medicine  it-
 sclfis a  carrier  of  disease,  as  stated  by
 him,

 My  point  is,  nothing  is  being  done
 which  is  very  convincing,  which  is  very
 tangible  to  see  that  wo  get  the  results.  It-
 is  because  still  we  are  tinkering  with  the
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 problem.  If  something  tangible  is  being
 done,  we  would  like  to  be  told.  Though
 you  have  not  told  us  the  other  day,  you
 can  tell  us  now,  you  can  tell  us  what  act-
 jons  has  been  taken.  What  are  the  deci-
 sions  taken  in  the  meeting  with  the  Prime
 Minister,  Maybe  you  wanted  to  consutt
 the  Prime  Minister.  You  were  not  ina
 position  to  1611  anything  on  that  day.  But
 then,  having  taken  certain  decision,  we
 would  like  to  be  told,  what  are  those  deci.
 sions.  How  are  you  going  about  solving
 this,  so  that  the  nation  which  is  agitated
 could  know  what  is  happening.  They
 should  be  satistied.

 Sir,  coming  to  the  question  of  commu-
 nal  problem  and  other  issues  relating  to
 the  Ministry,  I  find  that  the  annual  report
 of  1987-88  says  :  "1106  communal  situation
 was  very  peaceful  in  the  country’.  It  has
 not  made  any  mention  of  the  massacre  10
 Meerut,  Generally  they  referred  to  UP,
 but  not  to  Meerut  particuiarly,

 Iam  not  going  into  those  things  be-
 cause  there  is  no  need.  Already  we  have
 discussed  that  communal  problem.  We
 have  discussed  those  incidents.  ।  do  not
 want  to  go  into  them,

 My  point  is  that  certain  guidelines  bad
 been  formutated  in  consultation  with  the

 Opposition  parties.  Two  month  before
 the  Meerut  riots  broke,  there  was  a  meet-
 ing,  rather  any  emergency  meeting  of  the
 National  Integration  Council.  In  that
 Council,  certain  guidelines  had  been  reite-
 rated;  nothing  new.  Because  from  1980
 onwards,  we  are  inaking  efforts  to  formul-
 ate  certain  guidelines  so  that  these

 guidelines  may  be  passed  on  the  States
 for  implementation.  Then  they  were  up-
 graded  in  1983.  Then  again  in  1987,  they
 were  further  upgraded  and  they  said  that
 these  are  the  guidelines,  I  need  not  enun-
 ciate  all  those  guidelines  because  they  are
 known  to  all  of  us  and  you  discussed  with
 us,  You  had  agreed  that  such  guidelines
 should  exist.  You  said  good  and  honest
 Officers  should  be  sent  to  those  areas  which
 are  riot-prone  areas  and  the  officers  who
 do  good  work  should  be  rewarded,  The
 Officers  who  do  not  follow  the  guidelines
 should  be  punished.  Now  what  happened
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 to  those  guidelines?  Who  is  monitoring
 these  guidelines  7  Have  you  ever  called  a

 meeting  and  have  you  ever  reviewed  as  to
 what  has  happened  7  Have  you  amended
 the  service  rules  ?  Have  you  included
 these  guidelines  in  the  rules?  Have  you  in-
 cluded  any  violation  of  these  guidelines  in
 their  personal  records  so  that  you  may
 keep  in  mind  while  giving  promotions  ?

 Nothing  has  been  done  and  instead  of  that,
 there  are  reports  that  many  States  have
 Bot  accepted  these  guidelines  including
 your  State,  Mr.  Professor.

 PROF.  SAIFUDQJN  SOZ  (Buara-
 mulla)  :  We  staod  for  reform  resolutely.

 SHRI  C.  MADHAV  REDDI  :  Well,
 you  feel  that  is  your  state  there  is  no  pro-
 blem.  It  is  not  a  question  of  an  existing
 problem.  You  may  not  have  problem  to-
 day.  But  when  there  is  going  io  be  a  pro-
 blem,  what  are  you  going  todo?  You
 must  have  al!  those  guidelines  observed  so
 that  you  may  prevent  the  communal  pro-
 blem.  Instead  of  pursuing  80  approach  of
 fire  brigades,  as  i  generally  discussed
 here.  what  we  should  do  is  we  shuuld
 see  that  such  things  do  not  recur.
 They  do  not  happen.  Whenever  there  is
 apy  possibility  immediately  it  should  be
 curbed;  it  should  be  nipped  in  the  bud.
 That  was  the  main  object  why  these
 guidelines  have  ben  framed.  But  these
 guidelines,  as  it  generally  happens,  are
 drafted  by  us,  they  age  sent  fo  tbe  States,
 they  are  underlined  in  the  Secretariat,
 filed  and  are  forgotten.  That  is  the  fate
 of  these  guidelines  today.  I  would  like  to
 koow  why  is  it  that  you  have  not
 mentioned  about  it  in  the  Report  itself,
 in  the  Home  Ministry  2?  I  don't  think
 that  the  Annual  Report  should  consist  of
 only  a  few  pages.  It  is  such  a  small
 booklet.  I  have  been  seeing  the  Annual
 Report  of  many  Ministries.  So  much  is  to
 be  reported;  so  much  is  to  be  told  to  the
 House  about  various  things.

 SHRI  INDRAJIT  GUPTA  (Basirbat):
 It  is  the  biggest  Ministry.

 SHRI  (८,  MADHAV  REDDI:  Yes,
 it  is  the  biggest  Ministry.  There  is  no
 mention  anywhere  10.  this  report  about
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 the  guidelines  and  also  about  the  oced

 for  separating  religion  from  politics.

 [Translation]

 PROF,  SAIFUDDIN  SOZ  (Bara-
 mulla) :  Just  possible  that  the  hon,
 Minister  might  have  put  the  river  in  a

 pitcher.

 SHRI  ८.  MADHAY  REDDI:  He  is

 expert  in  that.

 {English}

 My  point  is  that  there  was  a  proposal
 to  separate  religion  from  politics.  You
 wanted  to  have  a  Bill.  The  Home
 Minister  on  the  floor  of  this  House
 announced  ‘“‘We  are  going  to  bring  a
 Bill.”  Where  is  the  Bill  7  Is  there  any
 difficulty  in  implementing  such  an  Act
 of  passed  7  People  may  talk  of  Article  19,
 But  how  will  Article  19  come  in  the  way
 of  separating  religion  from  politics.
 Whatever  may  be  the  consequence  but
 unless  you  take  action  on  certalo  basic

 things.  it  will  be  difficult  for  you  to
 control  the  situation.

 Sir,  the  point  is  that  the  review
 meetings  have  not  been  held.  Guidelines
 have  not  been  followed.  In  the  States,
 nobody  is  monitoring.  There  is  no
 monitoring  system  existing  in  the  Home
 Ministry.  No  meeting  was  held  and  no
 special  report  bas  been  prepared  by  the
 Ministry  so  far  about  the  situation.
 Even  though,  after  the  Meerut  incident  for
 the  last  six  to  seven  months  there  is  a  full,
 you  cannot  say  tor  ever.  It  can  erupt
 any  time.  So,  we  must  be  very  careful
 and  we  must  guard  against  ourseives  85
 far  as  this  is  concerned,  In  this  connec-
 ton,  I  would  suggest  that  atleast  you
 must  have  a  separate  Department  dealing
 with  the  social  tensions.  We  do  not  have
 that  now,  Having  experienced  for  the  last
 40  years,  today  we  know  that  the  social
 tensions  are  such  which  are  likely  to
 create  lot  of  problems  for  us.  They  will
 halt  the  progress  of  this  country.  They
 will  come  in  the  way  of  several  develop-
 mental  activities  of  the  nation,  So,  you
 must  have  a  Department  of  Social  Tension
 which  goes  on  monitorsng  this;  which
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 goes  on  studying  this  and  then  action  {s
 taken  so  that  the  trouble  is  nipped  in  the
 bud.  That  type  of  proposal!  was  there
 earlier  but  nobody  bothered  about  that.
 Instead  of  having  several  minor  Depart-
 ments,  this  Department  should  be
 equipped  well.  You  have  an  Intelligence
 Department.  But  the  Intelligence  Depart-
 ment  deals  with  several  things.  I  want
 this  Department  should  only  deal  with  all
 types  of  Social  Tensions,  which  are  likely
 to  lead  to  violence,

 Coming  to  the  point  of  Sarkaria
 Commission  and  the  Centre-State
 relations,  I  would  like  to  say  that  it  is  a
 very  important  subject  for  the  Ministry  of
 Home  Affairs.  But  it  never  bothered
 about  this  aspect.  It  never  bothered  to
 discharge  this  rasponsibility  and  because
 of  this  today  the  Centre-State  relations
 are  worse,  Today,  the  position  is  that
 several  States,  particularly  the  States
 ruled  by  the  Opposition  Parties,  do  not
 have  any  confidence  in  the  Central
 Covernment.  They  thinks  that  you  are
 partial,  even  when  you  are  not.  That  is
 the  position  today.  What  are  you  doing  ?
 As  Home  Minister  in  charge  of  this,  what
 are  you  doing  to  see  that  there  is
 harmonious  relation  between  the  Centre
 and  the  S‘ates  ?

 Small  issues,  issues  on  which  there
 should  be  no  difference  of  opinion
 between  the  Centre  and  the  States,  are
 becoming  big  issues,  and  this  is  presenting
 a  situation  where  it  looks  as  if  there  is  a
 confrontation  between  the  Centre  and  the
 States.  How  are  you  going  to  contribute
 to  the  progress  of  this  country,  how  are
 you  going  to  solve  the  problems  of  this
 country,  with  such  types  of  strained
 relations  7

 In  the  matter  of  the  Report  of  the
 Sarkaria  Commission,  it  is  said  that  the
 Commission’s  Report  bas  been  sent  to  the
 State  Governments  for  their  comments,
 It  has  taken  five  years  to  produce  the
 Report,  and  now  it  has  taken  another  six
 months—the  Report  was  submitted  six
 months  ago.  Now  the  Report  has  been
 sent  to  the  State  Governments  for  their
 comments.  What  comments  do  you
 require  from  the  State  Governments  7
 Already  every  State  Government  has  sent
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 its  comments,  Because  some  State
 Governments  delayed  sending  their
 comments,  the  production  of  the  Report
 of.  the  Sarkaria  Commission  was  also
 delayed.  Again,  today,  for  implementation
 you  are  having  the  same  process  of
 sending  the  Report  to  the  States.  And  if
 you  have  to  wait  till  the  comments  of
 every  State  Government,  including
 Mizoram,  Meghalaya  and  all  other  States.
 are  received,  it  will  take  another  five
 years,  When  are  you  going  to  implement
 the  recommendations  ?  And  where  is  the
 necessity  for  having  to  wait  for  the
 comments  of  the  State  Governmeits ?  ।

 strongly  feel  that  there  is  no  need  for  you
 toask  for  the  comments  of  the  State
 Governments.  This  will  unduly  delay  the
 implementation.  Many  of  these  recommen-
 dations  are  good;  they  have  been  given
 after a  very  careful  consideration;  after
 five  years’  deliberation,  the  Sarkaria
 Commission  has  produced  the  Report;
 and  these  recommendations  will  have  to
 be  accepted  by  the  Central  Government
 and  action  bas  to  fol'ow.  But  why  are
 you  delaying ?  Ifyou  delay  this,  it  is
 likely  to  create  further  troubles,  further
 suspicions,  in  the  minds  of  the  States
 that  you  are  noi  likely  to  accept  these
 recommendations  as  you  have  not
 accepted  many  other  recommendations,
 lnocluding  the  Police  Commission's
 Report.

 Coming  to  the  Police  Commission's
 Report,  we  have  eight  Reports  submitted
 to  us,  It  is  a  different  matter  that  the
 Commission  was  appointed  when  the
 Janata  Government  was  in  power.  But
 that  should  not  make  any  difference.  It
 is  a  voluminous  and  a  first  class  Report.
 It  contains  so  many  useful  recommenda-
 tions.  All  the  recommendations,  you  say,
 have  been  accepted.  No.  The  ultimate
 recommendation,  which  is  the  life  of  the
 whole  recommendations,  the  final  Report,
 the  Eighth  Report.  which  deals  with  the
 accountability  of  the  police  officers,  you
 have  not  accepted

 Coming  to  the  question  of  upgradation
 of  standards  of  revenue  and  district
 administration,  under  the  recommenda-
 tions  of  the  Eighth  Finance  Commission,
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 an  allocation  of  Rs.  23.71  lakhs  was  made
 to  see  that  certain  parts  of  States  where
 the  adminisstration  is  to  be  upgraded
 were  assisted,  This  amount  was  to  be
 spent  in  a  period  of  five  years,  that  is,
 from  1985  to  1989  or  so.  But,  so  far,  how
 much  money  has  been  spent?  Out  of
 Rs.  23.71  lakhs,  you  have  spent  only  Rs.
 6.38  lakhs  In  four  years,  An  amount  of
 about  Rs.  17.33  lakhs  still  remains  with
 you  unspent.  -And  you  have  only  one
 year,  Can  you  spend  that  in  one  year?
 You  cannot  say  that  you  have  no  money.
 We  have  voted  that  money.  The  money
 is  with  you,  with  the  Ministry  of  Home
 Affairs.  Why  have  you  not  spent  this  2
 I  know,  some  States  have  sent  thelr
 Proposals,  but  those  proposals  are  under
 process  i  the  Ministry  of  Homd  Affairs
 for  the  last  oue  year

 Coming  to  the  question  of  the
 Scheduled  Areas  which  are  being  admi-
 nistered  by  the  States  under  the  directions
 of  the  Home  Ministry,  under  the
 Constitutional  provision,  under  the  Fifth
 Schedule  of  the  Constitution,  the  admi-
 nistration  of  the  Scheduied  Areas  is  partly
 in  the  hands  of  the  Central  Government,
 the  Home  Ministry.  How  are  you  admi-

 nistering  the  Scheduled  Areas  7  I  will  not

 go  into  various  details.  I  am  only  suggest.
 ing  that  the  Ministry  has  failed  to  bring
 about  a  sort  of  coordination,  uniformity,
 in  the  matter  of  policy  for  the  administra-
 tion  of  Scheduled  Areas.  While  you  are

 striving  fur  uniformity  in  all  the  depart-
 ments.  this  is  something  where  uniformity
 ऑ  so  very  essential.  It  is  essential  because
 if  a  particular  tribe  In  Andbra  Pradesh  is
 a  Scheduled  Tribe,  if  a  particular  caste  er
 class  of  people  in  Maharashtra  is  not  a
 Scheduled  Tribe  and  if  there  is  no
 uniformity,  what  will  happen  2  The  eatire
 Maharashtra  non-tribes  are  coming  to
 Andhra  Pradesh  because  here  once  they
 cross  the  border,  they  become  tribals,
 How  many  difficulties  are  being  created
 because  of  this  7

 Under  the  Fifth  Schedule,  the  Gover
 nor  has  to  make  the  regulation.  That  has
 got  the  force  of  an  Act  of  legislature.  It
 need  not  come  to  the  Assembly  01  Parlia-
 ment  and  under  that  regulation,  several
 acts  with  regard  to  land  reforms,  land
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 transfer  etc,,  are  being  made  by  all  the
 States  not  uniform'y  but  in  थ  different
 manner,  ।  am  not  talking  of  the  tribals  of
 the  North-Eastern  Agency  because  this  is
 excluded  from  Sth  schedule.  This  is
 excluded  for  which  there  is  another

 chapter,  I  am  talking  of  those  tribal  areas
 which  are  in  the  Central  India,  Southern
 India,  Western  India  where  there  is  no
 concentration  of  population  such  as  60  per
 sent,  70  per  ceat  or  80  per  cent  are  all
 tribes  like  in  Nagaland,  Mizoram  etc.  In

 Bihar,  in  U.P.,  in  every  State,  there  are
 tribal  areas  and  these  tribal  areas  have
 been  declared  as  Scheduled  Areas  under
 Scheduled  Area  Order.  And  while  making
 regulations  several  irregularities  have  been
 committed  by  the  State  Governments
 themselves.  It  is  the  duty  of  the  Ministry
 to  see  that  there  is  uniformity  as  far  as
 Jaws  and  tegulations  are  concerned,
 regu'ations  which  have  to  be  made  by  the
 Governors,  by  the  State  Government  aod
 the  Ministry  has  to  suggest  that  there
 should  be  no  diversity  in  the  actual

 implementation  of  these  Jaws  so  that
 difficulties  may  not  come  in  the  way  of

 implementation  or  administration  of  tbese
 tribal  areas.

 SHRI  SYED  SHAHABUDDIN  :

 (Kishangan})  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Hom  Affairs  be  reduced  to
 Re,  ।...

 [Failure  to  enact  a  law  for  pay-
 ment  of  due  compensation  to  the
 victims  of  social  violence  and
 State  atrocities.]  (1)

 “That  the  demands  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 to  Re  ।.

 [Pailure  to  prevent  atrocities  agai-
 nst  Harijans,  Adivasis  and  religi-
 ous  and  ethnic  minorities  in  the
 country.]  (2)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 to  Re,  ।..
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 [Failure  to  prevent  crimes  and
 atrocities  against  women.]  (3)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affiars  be  reduced
 to  Re.  ।..

 [Failure  to  restructure  the  Central
 para-military  forces  in  accordance
 with  the  directions  of  the  Natio-
 nal  Integraty  Council  and  to  est-
 ablish  composite  forces  reflecting
 the  democratic  structure  of  tho

 country.}  (4)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 to  Re.  ।..

 [Failure  to  punish  persons  who
 incite  violence  and  spread  hatred
 through  provocative  writings  and
 offensive  speeches  which  hurt  re.
 ligious  susceptibilities  and  caste
 aspersions  on  a  community  85  8
 whole]  (5)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 to  Re,  ।..

 {Fallure  to  instill  a  sense  of  secur-
 ity  among  minorities  at  all  levels.]
 (6)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 to  Re,  ।..

 (Failure  to  make  any  progress  to-
 wards  the  fulfilment  of  the  assur-
 ance  for  a  just  and  expeditious
 settlement  of  the  Ayodhya  dis-

 pute.]  (7)

 (Nominated  Anglo-Indian)

 SURI  FRANK  ANTHONY  :  ।  beg  to
 DOVE  *

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100,”
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 [Failure  of  the  Government  to  dis-
 charge  the  duty  imposed  on  it  by
 article  46  of  the  Constitution  to
 promote  the  educational  and  eco-
 nomic  interests  of  the  weaker
 sections.]  (14)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.”

 [Need  to  check  backwardisation  of
 the  Nation.]  (15)

 SHRI  ८.  RAMACHANDRA  REDDY
 (Hindupur)  :  ।  beg  to  move;

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  ८८.  100,**

 [Need  for  effective  steps  to  imp  le-
 ment  the  three  language  formula.]
 (23)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.”

 [Need  to  check  over-zealousness
 for  imposition  of  Hindi  in  the
 country.]  (24)

 “That  the  dememd  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  ८0.  100.”’

 [Neglect  for  development  of  regio-
 nal  languages  other  than  Telugu ]
 (25)

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs  be  reduced
 by  ८८.  100.”

 [Need  to  understand  the  ration-
 ale  behind  the  attitude  of  none
 ‘Hindi  speaking  State  towards  the
 imposition  of  Hindi.]  (26)

 “That  the  demand  under  the  head
 Police  be  reduced  by  Rs.  100,"
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 [Need  to  ensure  that  the  burdea
 of  proving  innocence  is  shifted  te
 police  in  case  of  death,  torture,
 and  rape  in  police  custody.]  (27)

 “That  the  demand  under  the  head
 Police  be  reduced  by  Rs.  100,**

 [Need  to  deal  effectively  with  pol-
 ice  personnel  who  violate  civil
 rights  of  citizens.]  (28)

 “That  the  demand  under  the  head  Pol-
 ice  be  reduced  by  Rs,  100,”*

 [Need  for  effective  steps  to  punish
 police  officials  responsible  tor  in-
 cidents  of  rape  in  police  custody]
 (29)

 “That  the  demand  under  the  head
 Police  be  reduced  by  Rs.  100

 [Need  to  provide  highly  sophisti«
 cated  weapons  to  police  person-
 nel  working  in  trrorists  and  extres
 mists  infested  arcas.|  (30)

 *‘That  the  demand  under  the  head  [१014
 ice  be  reduced  by  Rs.  100.”

 [Need  to  provide  modern  sophisti-
 cated  communication  facilities  to
 all  police  stations  in  Punjab.]  (31)

 “That  the  demand  under  the  head  Pol-
 ice  be  reduced  by  Rs,  100.”’

 [Need  (०  pay  adequate  compen-
 sation  to  the  families  of  po.ice
 personnel  killed  by  extremists  and

 terrorsits]  (32)

 “That  the  demand  under  the  head

 Police  be  reduced  by  Rs,  100.”

 [Need  to  check  harassment  of

 lawyers  in  New  Delhi  by  Police

 officials, ]  (33)



 465  ..  90.  88-89  of  CHAITRA  23,  1910  (SAKA)  Min.  of  Agr.&  54.  486

 “That  the  demand  under  the  head
 Delhi  be  reduced  by  Rs.  100,”

 [Non-registration  of  cases  in  pol-
 ice  stations.]  (34)

 “That  the  demand  under  the  head
 Delhi  be  reduced  by  ८८.  100,”’

 [Need  to  check  large  scale  fabri-
 cation  and  concoction  resorted
 ४०  ि  investigation  by  police.]  (35)

 “That  the  demand  under  the  head
 Delbi  be  reduced  by  Rs.  100.”

 [Need  to  ‘look  into  the  cases  of
 criminals  tortured  to  death  in
 policy  custody.]  (36)

 “That  the  demand  under  the  head
 Delhi  be  reduced  by.  Rs.  100.’’

 [Need  to  put  an  end  to  the  hara-
 ssment  of  journalists  by  police.]
 (37)

 “That  the  demand  under  the  head
 Delhi be  reduced  by  Rs.  100.”

 [Need  to  put  an  end  to  the  illegal
 arrests  made  by  police,]  (38)

 SHRI  ८.  MADHAV  REDDI:  I  beg
 to  move  :

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 to  Re.  ।.

 [Failure  to  take  effective  steps.to
 control  inter-State  extremist  vio-
 lence  in  several  States.]  (44)

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 to  Re,  1.”

 [Failure  to  ensure  adequate  pro-
 tection  to  the  weaker  sections. ]
 (45)

 «“Tbat  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 to  ९

 [Failure  to  extend  adequate  assis.
 tance  (०  the  States  to  curb  the
 violence  of  the  left  wing  extrs-
 mists.]  (46)

 ‘‘That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 to  Re.  ।..

 {Failure  to  take  effective  prevent-
 ive  steps  against  atrocities  on
 Scheduled  Castes  and  Scheduled
 Tribes.]  (47)

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 to  Re.  1.”

 [Failure  to  establish  harmronious
 relations  between  Centre  and
 States  for  effective  implementa-
 tion  of  the  development  pro-
 grammes.]  (48)

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.”

 {Need  to  re-organise  the  Ministry
 by  transferring  several  depart-
 ments  of  lesser  importance  to
 other  Ministries.]  (49)

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.”

 [Need  to  strengthen  the  para-mili-
 tary  forces  for  effectively  main-
 taining  ths  internal  secutrity]  (50)

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced
 by  Rs.  100.”’

 [Need  to  have  a  separate  depart-
 ment  to  study  and  to  take  effect-
 ive  steps  to  curb  the  social  ten-
 sions,]  (51)

 “That  the  Demand  under  the  Head
 Ministry  of  Home

 ा
 6०  reduced

 by  ८0.  100"
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 [Need  for  effectively  sealing  the
 border  between  India  and  Pakis-
 tan.]  (52)

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced

 by  Rs.  100."

 {Need  for  the  acceptance  in  toto
 and  early  implementation  of  the
 recommendations  of  the  Sarkaria

 Commission.]  (53)

 “That  the  Demand  under  the  Head
 Ministry  of  Home  Affairs  be  reduced

 by  Rs.  100.”

 [Need  for  the  earty  holding  of  the
 electicns  to  the  Metropolitan
 Council,  Dethi  ।  (54)

 PROF.  K.V.  THOMAS  (Ernakulam)  :

 Sir,  I  rise  to  support  the  Demands  for

 Grants  of  the  Ministry  of  Hame  Affairs.  I

 congratulate  Buta  Singhji  and  bis  collea-

 gues  who  have  handled  this  Ministry  very
 effectively  ata  time  when  the  integrity
 and  unity  of  the  country  is  questioned.

 There  are  certain  forces  which  are

 working  for  the  division  of  the  country.
 The  first  force  is  terrorism,  The  terrorism
 is  anew  type  of  cancer  that  has  crept
 into  our  politica:  system,  It  is  unbelie-

 vable  that  a  oation  which  is  blessed  by  the
 birth  and  preachings  of  51011  Buddha,  Shri
 Shankara  and  Mahatmaji  1s  tormented  by
 the  blood-shed  caused  by  handful  of  terro-
 rists  who  have  no  faith  in  the  development
 of  man  and  the  prosperity  of  the  nation,

 Terrorism  is  a  new  political  event  in
 our  soil.  We  have  never  dreamt  about
 it.  There  are  other  countries  like  Great
 Britain  which  1  tmhting  agaiost  terrorist
 forces  for  a  very  long  period  without  any
 creditable  success.  It  bas  been  proved
 that  terrorism  cannot  be  coutained  easily,
 It  requires  new  tactics  and  a  will  ta  fight
 to  the  end.  x:

 There  is  a  complaint  that  Congress
 Party  and  the  leadership  of  the  Congress
 Party  have  failed  to  tackle  terrorism  cffec-
 tively.  But  1  am  proud  to  say  that  it  is
 the  Congres  Party  and  the  Congress  Party
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 alone  that  has  fought  terrorism.  We  have
 fought  terrorism  at  any  cost  snd  we  are
 prepared  to  fight  terrorism  to  the  lest.

 Terrorism  io  Punjab  has  got  two
 characters;  firstly  fundamentalist  terrorism
 in  all  its  destructive  and  anti-national
 manifestation  and  secondly  ordinary  terro-
 tism  that  is  both  dangerous  and  anti-
 national.

 When  Mr,  Rajiv  Gandhi  took  the
 leadership  of  the  oation  op  the  last  day
 of  October  1984,  he  had  a  very  difficult
 Period  to  face.  As  we  remember,  when
 Indiraji  was  shot  dead  on  the  Jast  day  of
 October  1984,  the  entire  nalion  was  wee-
 ping.  There  were  two  reasons;  firstly  the
 nation  had  lost  the  mother  and  secondly
 the  nation  needed  a  new  leadership,  I  have
 no  doubt  to  say  that  Rajivj:  rose  to  the
 occasion  and  gave  anew  dynamic  leader-
 ship  to  the  shocked  and  mourning  na‘ion.
 He  has  taken  two  strategies  to  fight  terro-
 rism;  the  first  one  is  to  strike  a  political
 settlement  and  the  second  one  is  to  deal
 with  terrorism  with  an  iron  band.

 This  august  House  has  geen  a  number
 of  legislations  being  passedto  face  terro-
 rism.  Aad  the  iast  fegis!ation  was  the
 59th  Constitution  Amendment  As  all  of
 us  are  aware,  it  is  not  an  easy  task  to
 {nish  terrorism  within  a  day.  It  needs
 will,  it  needs  courage  and  I
 have  no  doubt  that  Rajivji  and  the  Cong-
 ress  Government  will  be  able  to  contain
 teriorism  {n  the  nearest  future,

 This  House  is  very  often  shocked  at
 the  killings  taking  place  in  Punjab  and
 many  other  places.  But  at  the  same  time
 has  anyone  thought  seriously  about  the
 law  and  order  situation  whichis  deterio-
 rating  in  many  other  States  which  are
 ruled  by  the  Opposition  parties  and
 maioly  by  the  Markist  Party?  Very  of-
 ten  we  are  shocked  at  the  killings  taking
 place  in  Punjab;  but  ‘have  we  thought  of
 what  is  taking  place  in  West  Bengal,  in
 Kerala,  in  Karnataka  and  1  Andbra
 Pradesh  7

 Io  Kerala,  the  Marxist  Government
 came  to  power  one  year  back.  Within
 the  last  one  year  what  has  taken  place  in
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 Korala  7  This  is  what  I  am  putting  befcre
 this  Hous.  In  the  statement  given  by  the
 Nayanar  Ministry  it  is  found  that  within
 the  shortest  period  of  one  year  10  Kerala.
 the  total  number  of  murders  and  killings
 taken  place  is  407.  Out  cf  this  407  mur-
 ders  24  are  political  murders  and  the
 women  killed  are  99.  The  number  of
 scheduled  castes  and  scheduled  tribes
 killed  is  23.  The  cases  registered  in
 Kerala  for  the  last  one  year  alono  is
 71881.  The  thefts  that  have  taken  place
 in  my  State  are  5936,  This  is  the  situ-
 ation.

 In  this  House  many  friends  from  tke

 Opposition  have  criticised  the  Government
 for  releasing  the  high  priests  but  have
 they  ever  thought  that  in  my  State  more
 than  400  people  who  are  connected  with
 criminal  cases  of  murder,  etc.  have  been
 released  from  jail.  For  what  purpose 7
 ”  it  for  containing  terrorist  activities  in
 Kerala  7  There  is  no  terrorism  in  Kerala,
 Then  why  the  Kerala  Government  which
 came  to  power  last  year  have  released
 more  than  400  criminals  ?  ।  am  asking
 this  question  because  the  Opposition  ७

 baying  that  Congress  party  is  not  serious
 to  settle  terrorism  in  Punjab  and  are  not
 dealing  seriously  with  the  communal
 problem.  Everybody  ts  aware  that  terro-
 rism  cannot  be  contained  through  weapons
 alone.  There  should  be  a  political  solu-
 tion,  This  problem  can  be  settled  by
 political  discussion  and  itis  as  a  part  of
 this  political  settlement  and  political
 negotiation  that  certain  detenus  are  being
 teleased  and  certain  actions  are  being
 taken.  When  such  actions  are  taken  and
 some  people  are  released  than  you  ques-
 tion  the  integrity  of  the  action  that  has
 been  taken.  On  the  other  side  when
 Punjab  police  with  better  weapons  takes
 strong  action  you  say  Punjab  police  is
 going  in  the  wrong  way  and  they  are
 killing  innocent  people,  Opposition
 parties  cannot  take  both  ways.  When  the
 Government  is  strong  enough  to  handle
 terrorists  with  their  own  weapons  you
 say  ionocent  people  are  being  ६1160,
 When  Government  starts  political  negotia-
 tlons.  &  on  that  basis  some  people  are  re-

 leased  you  say  Government  is  lenient,  My
 Question  is  what  you  are  doing  io  the
 States  ruled  by  the  Opposition  parties.
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 What  is  happening  in  West  Bengal ?
 Everyday  bow  many  innocent  people  are
 being  killed  ?

 :  SHRI  SAIFUDDIN  CHOWDHARY  :
 *  How  many  !

 PROF.  K,  ४,  THOMAS:  You  find
 it  out.  Iocan  give  the  pumber  in  respect
 of  Kerala  State.  Similarly  you  can  find
 out  from  your  Government  the  number  of
 such  victims.  Mony  political  opponents
 are  being  killed  in  my  State,  The  number
 of  women  who  have  been  raped  in  one
 year  alone  is  174.  (Interruptions)  **  says
 the  rapes  are  of  two  types.  The  rapes
 which  are  very  sweet  and  the  rapes  which
 are  very  hard.  Have  you  ever  heard  of
 it?  When  CITU  people  are  making
 those  rapes  are  very  sweet.

 SHRI  SURESH  KURUP  (Kottayam):
 Mr,  Chairman,  are  you  going  to  allow
 this  to  go  on  record  ?

 MR.  CHAIRMAN:  It  will  not  go  on
 record,

 SHRI  SURESH  KURUP:  You  should
 not  allow  it  to  go  on  record  that  CITU
 people  are  raping  women.

 You  have  to  give  your  ruling.

 PROF.  K,  ४,  THOMAS:  I  am  not
 yielding,

 MR.  CHAIRMAN  :  I  will  examine

 SHRI  SURESH  KURUP:  No  no,
 What  **  he  is  talking  ?  Have  you  given
 bim  a  Hcence  to  say  ?  (/aferruptions)

 MR,  CHAIRMAN  :  ।  will  examine  it.

 PROF.  K.  ४,  THOMAS  :  Whe  the
 Government  of  India  is  seriously  dealing
 with  the  law  and  order  situation,  my
 friends  from  the  Opposition  duestion  the

 integrity  of  the  Government,  They  should
 find  out  what  they  are  doing  in  the  States

 eee
 **  Not  recorded,
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 which  are  controlled  by  the  Marxist  party.
 (Interruptions)  {tis  your  duty  to  find
 out.  Why  are  you  angry  about  it.

 This  is  what  you  are  doing  in  your
 State.  The  Government  of  India  and  the
 Congress  Party  are  dealing  with  terrorism.
 Terrorism  is  not  a  political  event  which
 has  been  in  this  country  for  a  long  time.
 It  is  a  new  event.  ।  1  a  new  cancer  that
 has  crept  into  our  political  system,  So,
 it  has  to  be  handled,  (Interruptions)

 SHRI  SURESH  KURUP  :  8  says,  in
 Karala,  CITU  people  are  raping  women.
 What  **  ७  ४०  saying?

 PROF.  ८.  ४.  THOMAS  :  ।  am  not
 yielding.  प०  can  put  the  proofs.  What
 have  you  done  during  the  Bharat  Bandh  ?
 In}Kerala,  a  very  large  number  of  workers
 were  beaten:  More  than  36  buses  owned
 by  the  ISRO  .were  smashed  while  these
 were  going  from  Trivandrum  to  ISRO.
 1  HMT  also,  18  buses  were  smashed.
 The  workers  were  beaten  with  the  full
 protection  of  the  police.  Why  it  has  been
 dose  ?  (811  you  deny  it?  During  the
 last  15  months,  it  is  the  Bandh  sponsored
 by  the  State  Government  in  Kerala,  16  is
 the  Bandh  sponsored  by  the  Government
 of  West  Bengal.  It  is  the  Bandh  sponsored
 by  the  Karnataka  Government.  Can  you
 deny  it  ?

 Cn  the  one  side,  you  are  telling  that
 the  law  and  order  situation  is  deteriorating
 in  the  country.  On  the  other  hand,  you
 are  making  the  things  worse  in  the  States
 controlled  by  you—  leftist  parties.

 (Interruptions)

 Another  point  which  I  have  is  about
 the  communal  forces.  The  communal
 forces  are  those  which  should  be  left  out.
 We  should  not  have  them.  Again,  I  teil
 you  that  it  is  the  Marxist  Party  which  is
 having  an  ailiance  with  the  communal
 forces.  When  ५.  १.  Singh  came  to  Trivan-
 drum,  who  was  with  him?  It  was  Shri
 छ.  ॥,  S.  Nambocdiripad.  Wheo  ४.  छू,
 Singh  came  to  Kerala,  who  gave  support
 to  him?  00  one  side,  the  Marxist  Party

 **  Expunged,  as  ordered  by  Chair.
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 says:  We  don’t  have  any  connection
 with  the  communal  forces,  o0  the  other
 side,  you  say  that  we  will  have  alliance
 with  ४,  १.  Singh  and  ४.  ।.  Singh  will
 have  alliance  with  the  communal!  forces.

 In  Kerala,  during  the  Assembly  elec-
 tions.  You  played  with  the  majority  of
 the  communal  forces.  Now,  you  are
 playing  with  the  minority  communal  forces.
 This  is  the  irick  you  are  doing  in  the
 entire  country.  Wherever  it  suits  you,
 according  to  your  convenience,  you  have
 an  alliance  with  the  communal  parties,
 whether it  ७  Christianity  or  Islam.  The
 Opposition  parties.  in  the  country  are
 helping  the  communal  forces  to  come  up
 and  to  create  problems,  50,  it  is  you  who
 have  to  decide,

 Here  very  often,  it  is  said  that  the
 Government  is  not  taking  the  Opposition
 parties  into  confidence.  How  can  the
 Government  take  these  people  iato  confi-
 dence?  Has  any  one  singie  politicai
 party  or  the  Opposition  party  got  a  single
 opinion  about  any  single  broblem  within
 the  country  ?  What  is  your  attitude
 towards  Sri  Lanka?  Is  the  attitude  of
 the  Marxist  Party  the  same  as  that  of  the
 Janata  Party  ?  00  aay  problem  that  this
 nation  faces,  there  are  as  many  opinions
 as  there  are  Opposition  parties.  Under
 such  circumstances,  how  can  the  Govern-
 ment  take  them  into  confidence?  It  is
 practically  impossible.  What  is  your
 attitude  towards  terrorism  in  Pnonjab  ?
 What  is  your  attitude  in  Tamil  Nadu?
 You  don’t  have  any  single  opinion  about
 any  problem  facing  this  country.  That’s
 why.  I  am  teliing  that  the  Congres  is  the
 only  Party  and  Shri  Rajiv  Gandhi  is  the
 only  ieader  who  can  save  this  nation.

 Sir,  I,  once  again,  support  this
 demand.

 15.00  hrs.

 SHRI  न.  BASHEER  (Chirayinkil)  :  Sir,
 the  responsibility  of  this  Ministry  is  very
 big.  I  quote  from  the  Annual  Report  of
 1987-88  ;

 ‘Fhe  4aaa  of  Home  Affairs
 is  entrusted  with  the  responsibility
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 ofa  regulatory  nature  in  areas
 like  maintenance  of  law  #nd  order,
 ‘communal  harmony  and  Centre-
 Siate  relations  in  the  country  as
 a  whole,  The  Ministry’s  role  in
 the  area  of  law  and  order  (inclu-
 ding  communal  harmony)  is  that
 of  overseeing  the  trends  and
 developments  and  closely  moni-
 toring  the  situation  from-time  to
 time  as  also  rendering  advice  and
 assistance  to  State  Governments
 and  Union  Territory  Adminis-
 trations.”’

 From  these  words,  we  can  understand
 the  importance  of  this  Ministry’s  role  and
 its  responsibility  towards  our  nation.

 When  I  participate  in  the  discussion,
 the  most  important  thing  which  comes  to
 my  mind  and  to  everybody’s  mind  ७
 naturally  the  situation  in  Punjab  Mr.
 Madhav  Reddi  spoke  about  it.  Itisa
 great  concern  for  all  of  us.  Last  week  we
 had  discussed  this  issue,  the  situation  in
 Punjab  in  this  House.  We  had  been
 discussing  the  time  and  again.  There  is
 a  news  item  today.  ।  5893 ई  "०  talks
 except  Khalistan’’.  This  is  a  statement
 made  by  Giani  Jagir  Singh  a  spokesman
 of  the  Panthic  Committee  and  the  tone
 was  that.  they  are  going  to  declare  a  war
 against  the  Government.  So,  this  is  a
 new  turn’which  is  a  serious  one.  I  would
 like  to  know  the  reaction  of  the  Govern-
 meni  in  this  rezard.  ।  a०  not  want  to  go
 into  the  details.  I  know  the  magnitude
 of  the  problem.  ।  know  the  complexity
 of  the  problem.  ।  know  that  the  Gove-
 rmorent  is  trying  its  best  to  settle  the
 matter  but  only  one  thing  I  would  like  to
 tell  the  Minister.  People  must  think
 that  Government  is  taking  such  strong
 measures  that  some  results  aré  there.
 Otherwise,  people  will  get  frustrated.
 Government  should  be  able  to  tell  them,
 ‘Of  course,  we  will  defeat  the  terrorist
 forces’,  ह  d०  not  want  to  go  any  further.
 This  much  ।  want  to  tell  the  Minister
 that  there  should  be  tangible  results,

 The  other  point  which  I  would  like  to
 make  is  about  the  maxalite  activities.
 During  the  Jast  year,  we  have  witn-
 essed  increasing  naxalite  activities  in
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 various  parts  of  the  country,  especially  in
 the  States  of  Andhra  Pradesh,  Madhya
 Pradesh,  Bihar  and  also  West  Bengal,
 Tami!  Nadu,  Maharashtra  and  Orissa.
 These  States  are  affected  by  these  leftist
 extremist

 activities

 According  to  Government  report,  dur-
 ing  1987  196  persons  were  killed  and  the
 incidents  of  attack  on  police  station  and
 Government  officials  were  84.  I  reada
 news  item  in  the  newspaper  that  in
 Madhya  Pradesh,  some  districts  are  under
 the  contro!  of  the  Naxalites.  Ido  not
 know  whetker  it  is  true  or  not.  They
 have  succeeded  in  putting  the  administrat-
 ion  in  a  tight  corner.  It  is  for  the  Minister
 to  tell  us  whether  it  is  correct  or  not.  I
 would  like  to  know  what  steps  the  Governs
 ment  propose  to  take  to  overcome  this
 problem.  The  Naxalites  are  usually
 concentrated  in  tribal  afeas  and  they  are
 armed  with  sophisticated  weapons  and
 their  leaders  have  sufficient  pro-
 ficiency  for  indoctrination  as  well  as
 subversion,  This  would  give  you  an  indi-
 cation  of  the  magnitude  of  the  pro-
 blem,  What  steps  the  Government  pro-
 pose  to  take  to  face  this  menace.

 Another  problem  to  which  I  would
 like  to  draw  the  attention  of  the  hon.
 Minister  is  the  drug  trafficking,  This  isa
 serious  problem  in  our  country,  especially
 so  far  as  youngesters  are  concerned.  There
 is  a  nexus  between  the  drug  trafficking  and
 terrorism.  India  has  become  the  main
 transit  route  for  smuggling  narcotics.  This
 issue  was  the  subject  matter  of  discussion
 at  the  recently  concluded  inter-regional
 meet  on  drug  trafficking  with  participants
 from  the  European  and  South  Asian  nat-
 ions.  In  that  conference;  the  reports  say
 that  India  was  under  pressure  that  it
 should  take  more  stringent  measures  agai-
 nst  drug  trafficking. .

 At  the  same  time,  we  have  to  fight  in
 a  big  way  the  monster  of  diug  abuse  in  the
 country.  The  police  have  miserably  failed
 to  contro!  the  drug  trade  in  the  capital.
 The  trade  is  increasing  alarming'y  inthe
 capital.  It  is  not  ‘only  in  the  capital,  but
 it  is  there  in-all  the  metropolitan  cities,  &
 even  in  small  towns  in  our  country.  It  is
 a  serious  problem  and  I  would  not  hesit-
 ate  to  state  that  this  is  done  with  the
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 connivance  of  the  police.  You  must  look
 into  this.

 Then,  I  would  like  to  draw  your
 attention  to  the  barbaric  practices  preval-
 ent  in  our  country,  We  ऑ  know  about
 the  9811  incident  in  village  Deorala  some
 months  ago.  While  we  are  proud  that
 India  is  now  one  of  the  five  countries  who
 have  their  own  remote  sensing  satellite  in
 the  orbit  and  we  have  made  much  advan-

 ces  in  science  and  technology, but  the  other
 side  of  the  picture  is  very  grim.  We  are
 so  superstitious  and  such  barbaric  practi-
 ces  are  going  on  in  our  country.  We
 shou'd  hang  our  heads  in  shame.  This  is
 happening  in  this  country.  Sir,  one  case
 of  sati  is  enough  to  illustrate  what  is  happ-
 ening  In  this  country.  This  {s  not  the  first
 or  the  188!  incident.  There  bave  been  a
 lot  of  cases  of  sati  during  the  last  40  years
 I  do  not  know  the  exact  number.  Some

 reports  say  that  it  is  more  than  40  and
 some  other  report  says  it  is  28  or  30.  But
 so  many  such  incidents  are  taking  place.

 There  is  aoother  report,  may  be  you
 have  read  it.  It  appeared  a  few  days  back
 in  the  paper.  An  ionocent  7  years  old
 girl  was  killed  atthe  Adj  Mata  Shakthi
 Temple  in  the  Thane  city.  The  murder
 was  carried  out  with  the  tantrik  rftuals,
 i.e.  luring  the  child  into  seclusion,  thrott!-
 ing  her  to  deash,  cutting  her  artery  to
 draw  blood  and  offering  the  blood  to  the
 Goddess,  That  is  what  is  happening  in
 this  country  when  the  country  is  heading
 towards  the  close  of  20'h
 century.  It  appears  that  the  murder  of
 young  Nandita  is  not  the  first  case.  The
 pity  of  it  is  that  nothing  had  been  done
 to  investigate  the  matter  and  take  suitable
 deterrent  action.  ।  would  like  to  bring  it
 to  our  Hon.  Munister’s  attention,  The
 Satiin  Rajasthan,  the  sacrifice  of  small
 gitl  shows  the  ugly  face  of  a  sick  society,
 We  should  see  to  it  that  something  is  done
 in  this  regard.

 Incidentally  1  also  would  Ifke  to  bring
 to  your  attention  one  incident  happened
 in  my  State,  Kerala.  I  thiok  Mr.  Saifud-
 din  will  listen  to  me.  Yesterday,  my
 colleagues  from  Kerala  raised  that  issue
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 in  this  House.  There  one  Harijan  boy  by
 the  name  Babu  was  forced,  was  made  to
 eat  human  excreta  and  made  to  drink
 urine,  This  was  done  by  the  CPM  workers
 there,  It  has  come  in  all  the  papers,

 SHRI  SAIFUDDIN  CHOWDHARY  :
 Mr,  Chidambaram  does  not  believe  it.

 SHRI  T.  BASHEER  :  The  Minister  ts
 here  and  ।  hope  he  will  listen  to  it.  We
 talk  about  the  Act  and  about  the  atrocities
 against  the  Harijans.  Especially,  our
 Marxists  friends  always  say  like  that.
 Their  slogans  are  like  that  and  -०  appre-
 ciate  their  slogans.  But  they  are  not
 very  sincere.  Anyway,  I  am  not  going  -
 to  the  details  of  it.  But  I  would  like  to
 roquest  the  Minister  that  there  should  be
 a  CBI  enquiry  into  that.  Such  an  incident
 was  reported  from  Karnataka  also  where
 Shri  Hegde  {s  the  Chief  Minister  who  is
 a  glamorous  hero  of  the  Opposition.
 (Unterruptions)

 So,  there  should  be  a  CBI  enquiry,
 Our  country  isa  federal  country.  I  am
 proud  to  say  democraco  and  the  federal
 character  of  our  country  stood  the  test  of
 time.  Iam  also  proud  that  io  the  last
 parliamentary  elections,  people  voted  for
 the  Congress  Party  and  its  leader  Shri
 Rajiv  Gandhi.  This  Government  came  in-
 to  power  with  a  massive  mandate.

 SHRI  SURESH  KURUP:  Accidents
 do  happen  in  history.

 SHRI  1.  BASHEER  :  It  is  not  an
 accident.  It  is  democracy.  Now,  some  of
 these  opposition  parties  talk  about  princi-
 pled  politics  with  high  democratic  con-
 sciousness  and  so  on.  But  what  do  they
 want  to  do?  They  want  to  oust  the

 government  of  Shri  Rajiv  Gandhi.  What
 logic  ”०  this  7  How  can  they  oust  a  duly
 elected  government  7  Rajiv  Gandhi  has
 got  two-thirds  majority  in  the  House.  And
 you  want  to  oust  a  Government  which
 has  been  duly  elected  by  the  people.  Some-
 times  these  people  speak  about  the  brute
 majority  of  the  Congress  in  the  House.  I
 do  not  understand  as  to  what  that  means.
 This  majority  is  given  by  the  people.  it
 -  the  peoples’  verdict.
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 Sir,  I  want  to  tell  one  thing.  I  want
 ito  say  that  CPM-is  not  just  opposition
 only.  Itis  ruling  party  in  some  States.
 CPI  (M)  is  a  ruling  party  in  West  Bengal.
 It  is  ruling  party  io  Kerala

 SHRI  SURESH  KURUP:  You  are

 throwing  bombs  Into  the  Assembly  !

 SHRI  1.  BASHEER  :  Janata  Party  is

 ruling  in  Karnataka.  If  th:  Opposition  in
 those  States  starts  an  agitation  demand-

 ing  the  resignation  of  the  ruling  Govern-

 ments,  what  will  be  your  reaction  2

 SHRI  SAIFUDDIN  CHOWDHARY  :
 They  can  mobilise  people.  What  is  there  ?

 SHRI  न.  BASHEER:  Please  do  not
 make  unnecessary  comments.  Try  to
 understand  my  point.  This  is  a  very  dan-
 gerous  proposition.  My  friend  Prof.
 Thomas  just  now  spoke  about  the  Marxi-
 sts’  ruls  in  Kerala.  ।  am  not  going  to  re-
 peat  all  that.  But,  I  want  to  tell  one  thing.
 You  are  not  a  more  Opposition  Party
 only.  You  have  governments  in  some
 States  and  Goverament  has  a  responsibil-
 ity  towards  its  people,  You  came  to  rule
 under  an  oath.  And  you  must  discharge
 your  responsibilities.  You  should  maint-
 tan  law  and  order.  Sir,  on  the  15th,  the
 Government  10  Kerala  did  not  discharge
 that  constitutiona)  responsibility.  Even
 Ministers  also  satd  that  they  would  not
 work.  This  is  very  serious.  I  would  like
 to  bring  one  more  point  10  the  attemtion
 of  the  Minister.  In  Kerala  Assembly,  Shri
 Oommen  Chandy,  raised  a  question  on  the
 law  and  order  situation  00  the  Bandh  day
 through  8  subm'ssion,

 15,20  hrs,

 [MR.  DEPUTY  SPEAKER  iਂ  the
 Chair,]

 Replying  to  submission  in  Kerala  Legi-
 slative  Assembly,  the  Chief  Minister  Shri
 छ.  K.  Nayanar  said  about  15th  March
 Banth  incident  in  Delhi  and  ।  quote:
 “Hundreds  of  women  were  raped  in  the
 lock  ups  in  Delhi.  Buta  Singh,  the  Home
 Minister  in  Delhi  did  not  even  say  a  word
 of  protest  against  this  or  did  not  bother  to
 enquire  about  it.  In  Delhi  oven  after  wo-
 men  were  beaten  up  and  injured,  and  the
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 police  raped  women  Sn  the  lock  ups,  your
 leader  is  not  making  any  enquiries.”’

 This  is  an  irresponsible  statement  made
 by  the  Chief  Minister.  He  was  misleading
 the  House.  He  was  misleading  the  people,

 Again  he  repeated  the  statement  and  I
 quote  “Hundreds  of  women  were  beaten
 up  in  the  lock  ups  till  thy  vomited  btood
 and  then  raped.’’  I  would  pass  on  a  copy
 of  this  paper  to  you.  You  must  enquire
 into  it,  I  do  not  know  why  he  says  such
 types  of  biunders  in  the  House.

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 CHINTAMANI  PANIGRAHI):  People
 of  Kerala  should  not  believe  that.

 SHRI  MULLAPPALLY  RAMA-
 CHANDRAN  (Cannapore)  :  They  believe
 everything,

 SHRI  1.  BASHEER:  My  last  point
 is,  we  always  talk  about  danger  of  mixing
 politics  with  religion,  Our  Prime  Minister
 said  many  times  that  this  should  be
 stopped.  We  all  welcome  it.  I  think,  it  is
 high  time  that  we  sbould  do  something  in
 that  direction.

 Yesterday,  here,  one  issue  was  raised.
 This  1s  an  example,  bow  the  people  exploit
 religion  for  their  political  purposes,  Jt  is
 anews  item.  Shahi  Imam  says  and  I
 quote:  "Shah  Imam  seeks  referendum  in
 J  8  K  :  He  demanded  8  referendum  to  en-
 able  the  people  to  decide  whether  to  re-
 main  with  India  orto  be  independent.”
 This  is  against  the  unit  of  this  country.
 This  is  against  the  integrity  of  this  coun-

 try.  Such  statements  shou!d  not  be  allowed,
 Stringent  action  should  be  taken  against
 the  peaple  who  make  such  statements.

 With  these  few  words,  I  support  the
 Demand,

 SHRI  SAIFUDDIN  CHOWDHARY
 (Katwa)  :  Mr.  Deputy  Speaker,  Sir,  in  the
 year  under  review,  the  affairs  of  our
 Home  remain  awfully  disturbed.  Commu-
 nal,  caste,  linguistic,  inter-State  Border
 dispute  insurgency,  terrorism,  separatism
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 and  all  that  harm  the  unity  and  integrity
 of  the  country  continued  to  disturb  us
 very  much,

 Now,  if  we  see  the  available  figures
 with  us—which  are  there  in  the  Report  of
 the  Home  Ministry  we  find  that  regarding
 Border  dispute  you  have  said,  “pending
 claims  and  couoter  claims—  Maharashtra
 and  Karnataka,  Karnataka  and  Kerala,
 Assam  and  Nagaland,  Punjab,  Haryana
 end  Himachal  Pradesh,"

 You  have  commented  in  your  Report
 that  these  disputes  can  be  resolved  only
 with  the  willing  co-operation  of  the
 State  Governments.  No  doubt  about  it.
 Towards  the  end  you  have  said  “the
 Central  Government  will  extend  all
 possible  assistance  to  the  State  Govern-
 ments.””  For  so  long  itis  pending.  You
 are  saving,  ‘‘we  wil!  extend  the  co-
 operation.””  So  no  urgency  has  been
 refleeted  in  your  announcement  that  you
 are  going  to  take  this  issue  very  seriously.
 now,  if  you  take  the  incidents  of  atroci-
 ties  on  Scheduled  Castes  and  Scheduled
 Tribes,  from  the  Unstarred  Question
 relied  on  18  41.1987  we  find  that  from
 January  1986  to  September  1987,  22,717
 atrocities  on  Scheduled  Castes  took  place.
 Rogarding  atrocities  on  women,  this  is  the
 percentage  increase  from  1983.0  to  1985—
 again  from  the  reply  to  Unstarred  Ques-
 tion  given  on  25.8.1987—rape  Increased  by
 20%.,  molestation  by  28.3%.,  eve-teasing
 by  14.6%,  dowry  deaths  by  31.2%.

 In  1986  the  number  of  incidents  of
 rape  all  over  the  country  was  7213;  of
 molestation  16  238,  of  eve-teasing  8329,  of
 kidnapping  4446  and  of  dowry  deaths
 1255,

 You  will  find  everywhere  that  things
 ate  really  very  bed,  and  there  15  no  room
 for  complacency,  If  you  go  through  the
 Report,  you  will  find  that  the  claims  made
 are  such  that  they  paint  8  very  unreal
 picture.  Regarding  the  |  communa)
 situation,  you  have  said  that  it  has
 “remained  comparatively  peaceful  thro-
 ughout  the  country,  except  for  the  riotes
 Yo  ए...  Gujarat  and  Dethi,,,”  Regarding
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 Punjab,  what  you  have  said  is  most
 astonishing, ।  must  say.  You  have  sald
 that  since  the  imposition  of  President's
 rule.,.:

 -  anti-terrorist  measures  have
 been  intensified...  The  fundas
 mentalists  have  ebbed  out.
 Unlawful  activities  of  those
 elements  who  wanted  to  disrupt
 smooth  functioning  of  educational
 institutions  have  been  effectively
 checked.”

 Should  I  say  anything  about  this  7?
 The  hon.  Minister  should  give  a  reply  as
 to  how  he  can  give  this  kind  of  a  Report.
 Ihave  no  intention  to  say  that  things  are
 very  bad  everywhere.  But  you  must  take
 note  of  what  the  reality  is.  Otherwise
 there  will  be  mishaps  we  cannot  be
 reluctant.  we  cannot  relax  our  vigil,  The
 situation  does  not  demand  11.

 These  are  the  things  which  are

 happen'ng,  Many  things  have  been  said

 by  the  previous  speakers  from  tho  ruling
 party.  But  what  do  we  see?  The  Home
 Ministry  and  the  Government  want  to
 curb  terrorism  in  Punjab,  check  commun-
 alism  effectively  and  also  check  separatist
 and  secessionist  type  of  movements,  But
 this  gallant  Government  has  failed  10
 check  atrocities  on  women  by  their  Police.
 What  are  they  duing  ?  On  the  day  of  the
 Bandh,  inside  the  police  station,  they
 beat  innocent,  unarmed  women,  i.e.  the
 men  Police  did  it.  They  should  get  a

 gallantry  award,  I  must  say.  If  you  have
 courage,  and  bravery,  show  it  in  Punjab.
 Who  were  those  women  whim  you  beat
 in  the  police  statlon  7  The  police  is  now

 gang-raping  women  In  our  country,  This
 year,  inside  the  police  station  near  Patana
 a  woman  was  raped  by  the  Po'ice.  There
 was  a  gang-rape  near  Deogarh,  Pararia.
 If  policemen  are  allowed,  !n  Delhi,  to
 beat  women,  what  do  you  expect  from  tbe
 anti-social  elements  in  other  parts  of  tke
 country  2?  Will  there  not’  be  increase  in
 atrocities  on  women  7  You  have  to  givé
 a  reply.

 Many  things  are  said  about  training
 of  the  Police.  What  kind  of  training  do
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 you  impart  7  We  have  to  go  Into  it,  How
 can  this  kind  of  a  thing  bappen  in  Aizaw!l-
 that  which  was  done  by  Assam  Rifles  7
 They  beat  the  people.  What  kind  of
 training  is  there  7

 i  am  not  sayiog  bad  things  about  all
 the  men  in  the  Assam  Rifles  or  about
 everybody.  Really,  iocidenis  like  these  are
 shameful  for  ail  of  us?  What  ts  the
 training  that  they  receive,  and  what  kind
 of  an  atutude  is  beimg  inculcated  in  them?
 How  can  Pouce  take  part  in  communal
 riots  in  Meerut  ?  Wh-ch  side  they  took,  I
 need  not  say  that.  Everybody  knows
 that.  1  do  not  have  to  mention  it.  But
 the  Police  is  (here  to  curb  communal
 riots,  and  not  to  take  sides  and  kill
 inuocent  peopic,

 But  what  are  they  doing  ।  practice  ?

 SHRI  3.  JAIPAL  REDDY:  (Mahbub-
 nagar)  They  are  not  taking  notes,

 SHRI  CHINTAMANI  PANIGRAHI :
 We  are  taking  00163,

 SHRI  S.  JAIPAL  REDDY  (Mahbub-
 pagar):  Mr.  Chidambaram  is  listening
 with  1mpassive  face.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 So  many  suggestions  have  been  made  by
 the  National  Integration  Council  and  their
 committee  and  all  that  about  the  composi-
 tion  of  the  PAC  or  the  demand  is  there
 to  disband  PAC  aad  all  that.  Butl  am
 bot  going  into  that.  I  am  asking  what
 kind  of  training  18  given  to  them?  Why
 do  they  behave  like  iphuman  way  7  What
 is  their  iiving  condition  7  Are  they
 getting  proper  housing?  If  you  keep
 them  10  a  situation  like  animal.  they  will
 behave  hike  animals.  So,  it  is  your
 responsibility  to  see  that  their  conditions
 are  changed.  I  believe  the  Minister  is
 taking  note  of  it  and  will  do  something
 about  it.

 Now  the  most  disturbing  thing  that
 has  come  to  my  mind  is—it  has  been
 referred  to  bere—the  growing  trend  of
 Commuoalism  in  our  country,  Many
 attempts  were  made,  many  pronounce.
 ents  were  made  to  see  that  religion  and
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 politics  should  not  be  mixed  ‘up.  What
 are  you  going  10  do  about  it  ।  Why  40  the
 last  3-4  years  communal  forces  have  been
 emboldened  in  our  country  7  ।  bave  told
 you  about  this  hundred  times;  I  am  again
 telling  you  about  it  today.  After  the
 enactment  af  Mushm  Women  Biil,  there
 has  come  a  change  in  the  situation,  a  new
 change,  After  that  you  had  to  open  Babri
 Mosque  and  Ram  Janam  Bhvom  contro-
 versy.  How  are  you  going  to  settle  that  7
 What  attempts  bave  you  made  ino  this
 regard  7  Nothing.  As  political  parties,  wo
 do  not  know  anything  about  it.

 lo  the  National  Integration  Council
 io  1980  a  certain  code  of  ethics  were
 drafted  to  be  followed.  What  are  ali  these?
 Political  parties  should  not  patronise
 communal  organisations;  political  parties
 should  not  hold  meetings  at  religious
 places  and  educational  institutions;
 political  leaders  should  refrain  from
 making  incriminatory  speeches;  by  visiting
 communally  disturbed  areas,  they  should
 weed  out  communally  minded  persons
 from  their  ranks;  no  Minister  should
 participate  in  such  functions,  meetings  or
 processions  as  give  rise  to  communal
 controversies.  Now  what  is  happening ।
 Members  of  many  ruling  political  parties,
 farticularly  this  party  at  the  Centre  are
 taking  part  io  this  and  that  kind  of
 communal  organisations,  caste  organisa.
 tions,  One  Minister  is  going  to  Yaday
 Committee;  the  other  Minister  is  going  to
 some  other  committee  and  so  on.  Why  do
 they  go?  What  are  you  doing  to  seed
 out  communally  minded  people  from  your
 rank  you  do  meetig  because  you  take
 advantage  of  this  communal  situation ?
 In  the  Assembry  election,  you  align  with
 the  Muslim  League;  in  the  panchayat
 election,  you  align  with  some  other
 Hiodu  organisation.  During  the  bandh,
 which  are  the  parties  which  were  in  the
 opposite  7

 SHRI  MULLAPPALLY  RAMA-
 CHANDRAN  :  The  Kerala  Chief  Minis-
 ter  Mr,  Nayaoarc  had  lunch  with  the
 Bishop.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 It  is  very  bad,  Iwill  tell  him  not  to  go,
 I  do  not  know  if  he  agrees  to  it,
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 SHR]  BASUDEB  ACHARIA  (8808-
 ura)  :  Lusch  is  non-communal.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 On  the  iSth  March,  who  were  opposed  to
 the  bandh  ?  These  great  secular  parties—
 Cong  (I),  BJP  and  Shiv  Sena—these  are
 the  parties  who  opposed  the  bandh.  What
 greut  credentials  are  you  getting  ?

 Now  I  want  that  this  government  take
 all  effective  measures  that  will  really
 make  a  change  in  the  situation,  that  will
 effectively  curb  communalits,  terrorists  in
 the  Punjab.  I  am  not  going  into  detail
 about  it  becausc  we  have  already  discussed
 about  {t  a  lot.  But  {f  there  is  a  failure  on

 your  part  and  that  is  responsible  for
 deterioration  in  the  situation,  then  we
 have  to  point  it  out.  Different  kinds  of

 fissiparous  tendencies  are  growing  and
 they  are  being  taken  advantage  of  by
 imperialist  conspirators,  those  who  are
 the  enemies  of  our  country.  We  all  have
 to  be  united  to  defeat  them,  But  theo
 there  are  certain  other  things,  economic,
 political,  and  soctological  reasons  that  we
 have  to  take  note  of.  And  about  this,
 what  has  (be  Sarkacia  Commission  report
 to  say  7  It  says  :

 “Jn  analysing  the  origins  of  these
 teadencles,  several  causes  can  be
 identificd,  both  legitimate  and

 pernicious,  Among  the  more

 legitumate  origins  of  sub-nationa-
 list  groupings  can  be  included  a
 search  for  identity,  a  need  for
 security  and  the  demands  for  a
 fair  share  10  the  national  cake  in
 terms  of  education,  employment
 and  industrial  opportunities.”

 It  also  says,—

 “Frustration  of  the  deprived
 communities  had  of  ten  led  them
 to  give  up  constitutional  path  in
 favour  of  violent  agitation.’’

 We  haveto  take  note  of  this  seriously.
 I  do  not  know  when  the  Sarkaria  Commi-
 ssion  report  will  be  discussed.  That  will
 have  to  be  discussed,

 There  are  certain  other  things.  Now
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 in  Manipur  the  problem  on  insurgency  is
 there.  The  people  from  Manipue  haye
 come  up  with  ther  demands,  that  their
 language.  the  Manipuri  language  should
 be  included  in  the  Eighth  Schedule  of  the
 Constitution,  that  Manipur  should  be
 industrialised.  That  bas  not  been  done.
 Why  ?  Why  has  it  not  been  done  by  this
 Government  2  Are  they  to  remain
 Perpetual  backwardness  7

 Even  in  Darjeeling  they  have  a

 genuine  demand.  The  people  living  there
 have  been  voicing  their  genuine  demands
 we  have  all  along  been  espousing  thelr
 demand.  Thev  want  their  language  to  -
 included  in  the  Eighth  Schedule,  and  they
 want  o0  autonomous  council,That  is  a  long
 standing  demand.  But  now  that  perpetual
 denial  has  created  a  situatlon  when  they
 are  being  exploited  by  other  forces  and
 secular,  democratic  forces  are  discouraged
 there,  That  is  the  situation  we  have  to
 take  note  of.

 Tam  not  goig  into  the  other  things,
 But  then,  this  Government  has  to  answer
 in  this  House.  In  th.se  peripheral  critical
 areas,  in  the  backward  areas,  in  Scheduled
 Caste/Tribe  dominated  areas  a  different
 kind  of  voluntary  organisations,  which  are
 getting  money  from  abroad,  they  are
 worhing  and  they  are  working  for  provid-
 ing  the  primarily  basic  amenities  like
 education,  health  and  so  on.  है.  welfare
 State  has  failed  to  provide  the  benefits  of
 human  living  to  them,  Aod  these  foreign
 agencies  have  been  allowed  to  go  there
 and  they  are  not  only  constructing
 hospitals  and  schools,  but  they  are  also
 teaching  alienatloa.  They  teach  anti-
 nationalism  in  many  aspects,  What  checks
 have  you  undertaken  to  see  that  this
 moncy  is  not  mis-ulilised  7  I  do  not  find
 anything.  The  names  of  many  organisa-
 tions  have  come.  Action  has  to  be  taken
 on  that  behalf.

 Another  poiot,  8  bone  of  contention
 that  comes  from  time  to  time  even  in  this
 House,  whether  Hindi  should  be  the
 language  or  English.  We  have  a  love  for
 all  the  Janguage.  But  the  question  is  how
 are  we  going  to  seule  the  language  quea-
 tion.  It  is  a  very  sentimental  question,
 We  have  a  three-language  formula  in  the
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 country.  Ido  not  support  it.  I  think
 there  should  be  one  language  formula,  the
 mother  tongue!  I  should  not  say  this

 lapgpage  should  be  the  national  language
 and  the  other  one  is  a  regional  langyage.
 Forme  all  the  languages  are  national

 languages.  For  the  convenience  of  running
 the  Government  you  may  have  Hindi  as  a
 link  langvage.  I  have  no  objection.  Hindi
 can  be  that  and  Hindi  should  be  that.
 That  I  know,  But  then  the  mother  tongue
 should  be  encouraged.  And  here  also  the
 Sarkeria  Commissin  bas  said  :

 “The  work  of  the  Goveroment,
 both  Union  and  States,  which
 involves  or  affects  the  local

 people  must  be  carried  on  in  the
 local  Janguages,  This  is  even
 more  important  in  a_  welfare
 state.  It  is  neceisary  that  all

 forms,  applications,  jetters,  bills,
 notices,  etc.  are  available  in  the
 local  language  as  well  as  the
 official  language.”’  This  is  a  new
 recommendation,

 I  pow  go  to  another  vital  question  of
 Centre-State  relations  on  which  the
 Sarkaria  Commissicn  has  been  appointed.
 They  bave  made  certain  very  {!mportant
 recommendations,  Not  that  all  that  we
 wanted  has  been  fulfilled.  No.  But  there
 ate  certain  things  and  they  should  have
 urgent  attention.  It  may  be  that  when  my
 friends  from  the  ruling  party  claim  much
 for  their  own  party  and  try  to  discredit
 our  party,  I  want  to  refer  something  for
 theie  party  from  the  Sarkaria  Commission.

 It  says:

 “Asthe  old  guard  of  the  pre-
 independence  days  began  to
 vanish  from  the  political  scene
 by  sheer  efflux  of  time,  the
 composition  of  the  Congress
 party  uoder  went  a  change  parti-
 cularly.  in  the  States...  Political
 life  was  not  seen  as  a  sacrifice
 for  the  nation,  rather  it  became
 of  poliical  career  and  means  of
 reaching  far  of  reaching  for
 power  and  pelf  in  varying  prop-
 ortions  .,.It  was  the  local  leader

 commanding  money,  muscle
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 power  and  caste  of  communal
 loyalty  who  came  to  the  forefront
 of  state  politics’’

 Now,  the  Sarkaria  Commission  is

 saying  that  the  ruling  Congress  party  is
 dominated  by  these  kind  of  people.
 If  you  have  this  kind  of  people  for
 maintenance  of  your  bome,  then  your
 bome  is  bound  to  collapse,  There  is  no
 doubt  about  it.  No  Ideology,  What  is  the

 ideology  7

 Again, I  quote  Sarkaria  Commission
 here.

 “In  the  absence  of  the  idealism
 of  the  frezdom  struggle,  very
 often  the  success  or  failure  has
 come  to  depend  to  a  large  exteat
 on  the  shifting  loyalties  of  fract-
 ion  owing  allegiance  to  an
 individual  and  none  to  any
 ideal.””

 What  a  brilliant  description  of  the
 situation  ?

 (Interruptions)

 SHRI  3.  JAIPAL  REDDY  (Mahbub-
 pagar)  :  Lack  of  idealogy  is  their

 idealogy,
 (Interruptions)

 SHRI!  BASUDEB  ACHARIA :  That
 is  their  idealogy.

 SHRI  3.  JAIPAL  REDDY  ;:  Pragma-
 tism  is  the  new  idealogy.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 With  this  kind  of  people,  can  you  expect
 anything  good  for  the  country  ?  Nothing.

 The  ground  for  seccssioniam  is  built
 on  economic  disparities  and  also  on  regio-
 nal  Imbalance.  We  have  to  see  how  we
 can  overcome  that.  That  is  a  very  Impar-
 tant  thing.  Now,  what  is  happening  ?  In
 a  country,  a  State  which  proposes  to  set
 up  industry  eleven  years  back,  for  which
 the  Central  Government  gives  commitment
 that  they  will  participate,  and  then  they
 say,  ‘we  are  not  going  to  participate’;  and
 then  for  another  two  years,  they  keep  it

 hanging  fire,  For  setting  up  an  industry
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 in  your  country,  the  State  Government
 has  to  hang  their  head  in  desperation—I
 do  not  know,  how  they  are  destroying  the
 unity  of  our  country,  There  are  reports
 in  this  regard.  {am  not  gaing  into  those
 things.  The  Minister  of  Personnel  must
 see  those  reports.  The  report  says.  when
 somebody  goes  with  an  application  to  the
 Central  Government  Office,  they  say  ‘you
 want  to  set  up  industry  in  that  State,
 don’t  go  there  and  you  go  there,  then  you
 get  licence’.  If  we  are  poor,  then  we  are
 teady  to  share  it.  When  you  do  discrimi.
 nation,  then  there  comes  the  danger  of
 secessionism.  If  you  have  no  money,  do
 not  give  to  Haldia  Petro  Chemicals,  In
 1984,you  said,  we  do  not  have  money  and
 hence  we  do  not  give  ‘money  to  Bengal’.
 But  at  that  time,  some  other  States  got
 some  amount.

 (Iterruptions)

 SHRI  BASUDEB

 Gujarat.
 ACHARIA

 SHRI  SAIFUDDIN  CHOWDHARY  :
 I  do  not  want  to  mention  the  name.  Ic  {s
 not  the  question  of  the  State.  It  is  Maha-
 tashtra.

 This  kind  of  seeds  of  discords  you  are
 sowing,  Again  in  this  connection,  the
 Barkaria  Commission  is  very  relevant.  It
 says:

 “In  the  context  of  undue  delays
 in  industrial  approvals,  a  useful
 corrective  may  beto  appoint  an
 empowered  Committee  for  taking
 a  final  decision  subject  to  a  sort
 of  sun-set  rule  that  if  any  liak  or
 agency  docs  not  give  its  comments
 by  the  due  date,  the  Committee
 will  take  a  decision  without
 waiting  for  it.”

 It  was  in  the  Sarkaria  commission  and  I
 am  supporting  it.  I  am  not  going  into  all
 that.  There  are  certain  other  important
 things.

 What  is  happening  now  regarding  the
 functioning  of  the  Constitution;  regarding
 the  functioning  of  democracy  in  our

 sountry?Here,  you  will  sec,  the  Governors
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 aro  misusing  their  office—oot  to  go  much
 back  —where  they  acted  as  an  fostrument
 of  the  Central  Goveroment  to  topple  the

 opposiiion  ruled  Governments  in:  the
 States.  Even  now,  what  is  happening  io
 Kerala  ?  She  has  every  right  to  tell  the
 Chief  Minister  that  you  do  this  and  do
 that.  Why  she  goes  to  the  Press  7  Is  she

 hankering  after  publicity  7  Then  in  Andhra
 Pradesh,  how  cap  you  oppose...

 SHRI  BRAJAMOHAN  MOHANTY

 (Pur)  :  I  rise  on  a  point  of  order.

 We  cannot  discuss  the  conduct  of  the
 Governor  here.

 SHRI  SAIFUDDIN  CHOWDHARY :
 We  cannot  discuss  the  good  conduct  of
 the  Governor  but  had  conduct  of  the
 Governor  we  can  discuss,

 SHRI  BRAJAMOHAN  MOHANTY  :

 My  objection  would  be  that  this  part  of
 the  speech  sbould  be  deleted  from  the

 proceedings.  (/nterruptions)

 SHRI  CHINTAMANI  PANIGRAHI  :
 You  also  have  an  eye  for  the  press,  Mr.

 Chowdhary  !

 SHRI  SAIFUDDIN  CHOWDHARY  :
 Press  may  have  an  eye  for  me,  it  seems.
 because  they  look  down  from  the  gallery,
 I  do  not  know.

 This  is  not  what  I  am  saying.  What  the
 Sarkaria  Commfssion  has  said  about  it  is
 that  the  active  politicians  of  the  ruling
 party  should  not  be  appoisted  as  Gover-
 nors  in  States.  Have  not  they  said  so  7
 Have  not  they  said  that  article  155  has  to

 be  amended  suitably  to  ensure  consultation
 with  the  Chief  Mioister  for  appointing  the
 Governor?  Have  not  they  said  that
 after  retirement,  the  Governor  should  not
 be  given  some  other  lucrative  post  in  the
 Union  Government  or  the  State  Govern-
 ment  ?  Have  not  they  said  that  the  retiring
 Governor  should  not  take  part  in  active
 politics  ?  What  norms  you  are  maintai-
 ning,  I  do  not  know.  You  require
 Governors  who  will  be  amenable  to  your
 manipulations.  And  the  Minister  ‘for

 recapturing  Tamil  Nadu’  goes  to  Tamil
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 Nadu  and  meets  the  Governor.  There
 should  be  a  limit  to  de-generation  of

 things.  I  do  not  know  what  is  happening.
 If  you  do  all  thes:  things,  democracy
 will  be  finished.  That  is  what  we  have
 been  seeing  in  Bengal.  Bombs  bave  been

 thrown  ।  the  premises  of  the  House.

 SHRI  CHINTAMANI  PANIGRAHI  :
 The  feader  of  the  opposition  has  said  who
 threw  the  bomb.

 SHRI  SAIFUDDIN  CHOWDHARY  ;
 The  Bills  of  the  State  are  sont  by  the

 Governor  101  tbe  assent  of  the  President,
 How  much  time  is  required  for  giving
 assent  or  saying  no  7  63  Bile  are  pending
 with  the  President?  And  from  69  one

 Bill  is  pending  ie.  West  Bengal  Trade

 Union  (Amendment)  Bill.  How  much
 time  will  it  (87! 6  ?.  Is  this  the  running  of

 democracy  7  Is  this  the  running  of  true

 federalism  in  our  country  7]  do  not  know.

 The  Sarkaria  Commission  has  said  that  In
 four  months’  time  you  sign  it  or  in  two
 months’  time  you  sign  it  or in  two  months

 you  return  it.  Somebody  is  thinking...

 SHRI]  CHINTAMANI  PANIGRAHI:
 Thinking  has  been  स्  to  you  Mr.  Chow-
 dhary.  You  are  the  repository  of  all  the
 thinking.  Sarkaria  Commission  is  the
 Bible  for  you  now.

 MR,  DEPUTY  SPEAKER:  Certain
 portions  are  the  Bble  and  not  ail  the
 portions, ..  (Irerruptions)

 SHRI  SAIFUDDIN  CHOWDHARY  :
 What  about  formation  of  inter-state  coun-
 cil,  That  is  there  in  the  Constitution.

 SHRI  CHINTAMANI  PANIGRAHL  ;
 We  have  sent  it  for  comments.  We  will
 consider  it.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 Inter-State  format  is  there  in  the  Consti-
 tution.  They  have  reported  that  it  should
 be  formed  immediatety.  Yau  must  know
 that  when  you  did  not  give  money  to
 West  Bengal  according  to  Finance  Commi-
 ssion’s  recommendations  (1984-85)  the
 Sarkaria  Commission  critcised  the  Gove-
 tment.
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 Another  very  serious  thing  that  I
 want  to  bring  to  the  notice  of  the  House
 is  that  this  Government  is  not  at  ell
 willing  to  hold  the  elections  that  are  due.
 The  Delhi  elections  have  been  postponed,
 Nobody  knows  when  the  by-elections  of
 Parliament  will  take  Place.  If  it  will  take
 place,  nobody  knows  how  it  will  be
 taking  place.  In  Tripura  what  was  done  ?
 Why  Army  was  called  there?  You  have
 to  tell  us.  When  you  signed  an  agreement
 with  the  Chief  Minister  that  jointly  you
 will  take  action  against  the  terrorists,why,
 without  consulting  him,  you  brought
 Army  7

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  PERSONNEL,  PUBLIC
 GRIEVANCES  AND  PENSIONS  AND
 MINISTER  OF  STATE  ।  THE  MINI.
 STRY  OF  HOME  AEFAIRS  (SHRI  ए.
 CHIDAMBARAM)  :  It  is  a  wrong  state.
 ment.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 Tam  tellfog  that  this  is  not  wrong......
 (Intertuptiens)  The  second  thing  you
 required—I  make  a  charge—to  make  the
 ground  and  the  killing  took  place.  After
 that.  everything  is  quiet.  People  of  our
 covatry  are  not  blind.  They  know  what
 ”०  what  7  Now  what  {s  happening  in  the
 by-election  to  Fateh  Rai  Constituency
 that  is  to  be  held  on  24th  of  April  2  There
 Army  has  again  been  mobilised.  And  the
 SDO  who  is  the  Returning  Officer,  who
 was  Grade  If  has  been  promoted  to  Grade
 I  after  the  announcement  of  election.
 There  should  be  some  shame  or  not,  I  do
 not  know,  Then,  some  days  ago,  an  all-
 party  meeting  was  called  by  the  J.  M.  The
 Congress  (I)  did  not  participate.  In  that
 meeting  a  unanimous  demand  came  that
 the  Disturbed  Area  Act  has  to  be  with.
 drawn.  The  army  has  to  be  withdrawn
 for  the  proper  functioning  of  democracy
 and  all  that.  The  democracy  functions  on
 the  Constitution  and  also  on  conventions
 and  norms  But  the  way  they  are  breaking
 all  norms,  we  seriously  do  not  know  what
 fs  going  to  happen  in  the  coming
 futuce.  The  have  to  give  an  answer...

 (Interruptions)
 SHRI  CHINTAMANI  PANIGRAHI  :

 Number  of  times  answer  has  been  given  to
 you,  Again  the  answer  will  be  the  same,
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 SHRI  SAIFUDDIN  CHOWDHARY  :
 You  actually  dan’t  give  any  anewer......
 (interruptions)  ।  want  to  bring  one  tbing
 to  the  notice  of  the  bon.  Minister  that
 afterthe  fllegal  Migrants  Dissemination

 Tribusal  Bill  (IMDT)  about  Assam  was

 brought,  we  expressed  our  apprebeosion
 that  it  wil  encourage  the  harassment  of
 the  ‘minorities  there—Jinggistic,  religious
 and  ‘everything.  The  amendment  we

 broaght  was  not  entertained  by  them.
 7  did  not  accept  that  amendment.  Just
 if-some  complaint  is  made  on  that  basis
 aid  the  police  officer  binds  the  person,  it
 is  totally  harmful.  Many  innocent  citizens
 of  our  country  are  being  harassed  and

 they  surrender  to  that  kind  of  chauvinist

 pressure.  What  they  have  to  do  very
 sincerely  is  the  setting  up  of  refinery  there,
 That  they  did  nét  do.  I  do  not  know
 what  action  they  have  taken...

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  Now
 wind  up  please.

 SHRI  SATFUDDIN  CHOWDHARY  :
 No,  Sir,  it  is  very  important.  IMDT  is
 done  very  quickly,  but  why  no  action  is
 taken  on  the  second  refinery  1o  Assam  7

 SHRI  CHINTAMANI  PANIGRAHI  :
 Joint  sector  we  have  offered  them.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 ह  do  not  know  what  offer  you  have  made.
 Who  will  go  to  Assam  ?

 SHRI  CHINTAMANI  PANIGRAHI  :
 Tis  there  in  the  statement  that  we  have
 made.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 You  uuderstand  that  ।  economic  activities
 take  place,  then  the  chauvinist  trend  ७0
 also  curbed.  You  are  not  taking  any
 action  on  that  but  you  are  encouraging
 IMDT.  Who  will  protect  those  people 2

 AN  HON,  MEMBER  :  Congress  will
 protect.

 SHRI  S.  JAIPAL  REDDY:  The
 Congress  will  protect  them  but  who  will
 ptotect  the  Congress  ?
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 SHRI  SAIFUDDIN  CHOWDHARY  :
 Who  listens  to  you  7  I  will  say  one  word
 about  the  Sarkaria  Commission.  The
 Sarkaria  Commiss}on  has  said :  No  idea-
 Hsm,  caste  and  communal  riots,  And  that
 ts  being  encouraged  very  much  by  them.
 So,  they  cannot  control  anybody.  One
 news  item  I  saw  in  Sunday—.  Merchant
 of  Death’,  Wave  you  seen  this?

 MR.  DEPUTY  SPEAKER  :  He  would
 have  seen.  O.  K...

 (Interruptions)

 SHRI  SAIFUDDIN  CHOWDHARY  :
 This  ts  regarding  supply  of  arms  from
 Rajasthan  to  North-East  and  even  to
 Gorkhaland  agitators,  and  **  is  there  as
 the  dynamre  ।  king.  Who  is  this
 man,  do  you  know  ?  Somebody  came  and
 gave  me  this  photograph,  Have  you  seen
 this  -

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :
 No,  that ।  cannot  allow.

 SHRI  SAIFUDDIN  CHOWDHARY  :
 Why,  Sir  2

 MR.  DEPUTY  SPEAKER  :  You  have
 to  give  prior  notice

 (Unterruptions)

 SHRI  SAIFUDDIN  CHOWDHARY  :
 You  know  who  15  he,  who  is  the  dynamite
 king,  aod  who  are  all  conniving?  I
 believe  there  should  be  an  inquiry  into
 this  whole  episode.  There  should  be  an
 inquiry  as  to  whoall  are  connected  with
 this...  (Interruptions)

 SHRI  CHINTAMANI  PANIGARHI  :
 What  is  this,  Sir?  One  comes  and  shows
 some  kind  of  ।  picture  here...

 (Interruptions  )

 ‘MR,  DEPUTY  SPEAKER  :  I  do  not
 know.  What  was  the  occasion,  how  they
 have  taken  it,  we  do  nor  know...

 (Interruptions)

 ieee ere  ।  se

 **  Not  recorded.
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 SHRI  SAIFUDDIN  CHOWDHARY  :
 One  full  truck  1080  of  this  man  was  caught
 while  taking  the  arms  and  ammunitions...

 (Interruptions)

 MR.  DEPUTY  SPBAKER  ।  The  time
 is  over.  Please  conclude,

 SHRI  SAIFUDDIN  CHOWDHARY  :
 Gir,  1  would  Itke  to  quote  one  small  por-
 tion  of  the  Sarkarsa  Commission  report.

 It  is  very  important.  Before  {  conclude,
 ह  would  like  to  quote  a  small  passage  from
 the  Sarkaria  Commission  about  the
 maintenance  of  codes  of  conduct,

 “One  unfortunate  fact  of  the
 Indian  situation  is  that  enough
 attention  has  not  been  paid  to
 the  evolution  and  observance  of
 the  right  Codes  of  conduct  and
 conventions.  Even  the  Codes
 and  Conventions  evolved  in  the
 earlicr  years  have  been  broken
 too  lightly  in  the  later  years.
 Expediency  has  sometime  been
 given  precedence  over  wisdom.
 There  is  an  increasing  tendency
 to  resort  to  violence  and  extra-
 constitutional  methods  to  force
 settlement  of  Political  issue
 imag'ned  or  real,”’

 Before  ।  conclude,  I  appeal  to  the
 Government  that  they  should  be  serious
 fo  running  the  affairs  of  the  country.
 Don’t  surrender  to  the  secesgionists  and
 sepatatists,  Don’t  give  them  concession
 and  really  honour  the  federalism,  the  true
 federansm  that  15  very  much  required  in
 क  country  for  the  functioning  of  the
 country  ina  democratic  way.  With  these
 words,  I  conclude.

 DR.  PHULRENU  GUHA  (Contai) :
 Mr.  Deputy-Speaker,  Sir,  I  stand  to
 support  the  Demands  for  Grant  for  the
 Minlstry  of  Home  Affairs.  Sir,  so  many
 Poinis  are  to  be  brought  out  bere  but  the
 time  is  very  limited.  Sir,  law  and  order
 has  been  the  main  problem  of  the  country.
 The  question  is  how  we  can  solve  the
 problem  of  communalism,  casteism,  terro-
 rism,  etc,  Separatists  have  been  raising
 their  ugly  heads  because  there  are  funda.
 mentalists,  unpatriotic  people  who  are
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 there  from  al)  sides,  They  encourage  the
 people  to  do  all  kinds  of  destructive  woik,
 There  are  some  organisations  who  are
 prompting  these  people.  Government  has
 to  take  serious  steps  against  all  these
 communal  and  terrorist  and  anti-national
 ‘organisations.

 What  I  would  like  to  point  out  here  is
 that a  large  number  of  social  legislations
 have  been  passed.  It  shows  the  good
 intention  of  the  Government.  But,  Sir,
 all  these  laws  are  not  implemented
 properly.  We  fiad  a  number  of  dowry *  deaths.  We  find  all  sorts  of  cruelty  against
 women.  The  implementation  of  these
 legislations  is  not  only  the  reaponsibility
 of  the  Central  Government  but  it  is  also
 the  responsibility  of  the  State  Govern-
 ments.  Sir,  I  am  very  sorry  to  point  out
 here,  in  this  House,  that  our  friends  from
 Wost  Bengal  say  that  everything  done  by
 the  Central  Government  is  wrong.  That
 is  thelr  attitude.  I  do  not  know  how
 many  of  them  believe  in  democracy.  But
 what  I  would  like  to  say  is  that  very
 recently,  1  had  visited  my  constituency  and
 I  have  gone  from  village  to  village.  There,
 I  found  that  so  many  villagers  were
 tortured  by  the  CPM  cadrcs  and  their
 supporters,  They  have  oot  only  tortured
 men  but  women  also  were  tortured  and
 the  women  had  come  to  me  with  tears  im
 their  eyes  asking  for  help,  I  was  tn  tears
 when  I  saw  their  pitiable  condition  who
 had  undergone  the  torture  of  those  people,
 Sir,  if  you  come  in  cognito,  I  wtll  take  you
 and  you  will  be  my  guest  and  you  will  see
 yourself  wha:  type  of  torture  these  people
 had  undergone  in  the  villages.  When
 these  villagers  went  to  the  Police  Station
 1o  register  a  complaint,  they  did  not
 record  of  register  their  complaints.  Even
 when  they  registered  their  complaints,  they
 did  not  take  any  action.

 Sir,  when  the  Congress  was  in  power
 in  West  Bengal,  at  that  time,  they  mis.

 guided  the  Government  staff  not  to  co.
 operate  with  the  Government  by  not
 coming  to  office  in  time.  The  result  was
 that  when  the  CPM  came  to  power,  the
 Chief  Minister  of  West  Bengal  asked  the
 staff  to  come  to  office  in  time,  but  they  did
 not,  They  fatled  in  this.  You  spoiled
 the  discipline  among  the  staff  and  that  was
 the  starting  point  for  indiscipline  among
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 The  staff  in  West  Bengal.  So,  what  ।
 would  like  to  point  out  here  is  that  they
 should  not  preach  here  io  this  House  but

 they  should  do  it  In  West  Benga),

 16.00  hrs,

 I  am  one  of  those  who  believe  in

 democracy.  Whoever  ts  the  elected
 Government  we  should  respect.  But  they
 should  be  impartial  as  far  as  possible.
 They  should  not  torture  the  Congress
 people  only.  Do  they  have  the  courage
 to  torture  any  of  their  friends  7  No,

 Sir,  ।  would  like  to  say  thatina

 village  in  Mohammadpur  in  Bhawanpur,
 a  man  was  tortured.  ।  have  gone  and

 seen  him  and  he  was  beaten  hke  anything
 in  a  Club  the  whole  night  and  he  was
 forced  to  sign  a  bond  that  he  will  give
 Rs.  5000  to  them.  Heisa  poor  man,  ।

 do  pot  krow  whether  he  will  be  able  to

 give  that  money.  But  there  is  also  another

 type  that  the  Congress  people  have  been

 boycotted  by  the  CPI(M)  supporters,  The

 Congress  people  cannot  get  the  labourers
 for  ther  day  to-day  work  10  the  field,
 (Interruptions),  But  I  tell  you,  my  friends,
 I  am  bold  enough  to  say  about  the  torture

 by  the  CPI(M)  people.  I  spent  six
 mouths  in  Naukhali  where  Mahatma
 Gandhi  spent  a  Jong  time  to  restore  peace
 in  that  area.  ।  would  hike  to  mention  that
 all  people  were  not  kilicd  all  women  were
 not  raped,  but  all  the  people  were  suffer-

 ing  from  fear  complex  in  those  days.  The
 same  thing  is  happening  now  in  Bengal.
 In  the  villagea  in  Bsngal  the  people  are

 suffering  from  the  same  fear  complex
 because  of  their  torture.  SoTam_  telling
 you,  that  is  very  very  bad

 In  another  village,  the  CPI  (M)
 supporters  ferced  the  labourers  not  to
 work  in  the  houses  of  the  Congress
 people.  The  result  ts  that  they  are  not
 able  to  do  any  work  in  the  fields.  There
 are  a  number  of  cases  like  this,

 The  last  one  I  would  like  to  say  is
 that  in  another  vijlage  a  shallow  tubewell
 pipe  was  choked  by  bricks  and  sand  by
 CPI(M)  people.  So  more  than  20  acres
 of  land  consisting  of  high  yielding  paddy
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 was  totally  ruined.  There  are  a  number
 of  such  cases,  but  the  time  is  very  short.
 So  I  will  not  go  Into  more  incidents,

 SHRI  BASUDEB  ACHARIA:  You
 can  say  all  these  things  in  West  Betgal.
 Why  your  M.L.As.  are  not  raising  them  in
 the  West  Bengal  Assembly  7
 (Interruptions)

 DR  PHULRENU  GUHA  :  Excuse
 my  saying,  Sir,  here  we  have a  large
 majority,  but  they  can  speak  whatever
 they  like.  But  this  is  not  happening  in
 West  Bengal

 SHRI  BASUDEB  ACHARIA  :  There
 the  M.L.As,  are  thowing  bombs.

 (Interruptions)

 DR,  PHULRENU  GUHA  :  ।  don’t
 think  so.  But  whoever  had  done  it,  it
 was  wrong  I  had  seen  during  the  British
 Government  that  the  party  in  power,
 whenever  there  was  a  movement,  they
 trled  all  sorts  of  things.  So, I  do  not
 know  who  has  done  what.  So,  don’t  tell
 me  all  chese  things,  ।  am  old  enough  to
 see  and  understand  all  these  things  io
 life.

 The  iast  point  I  would  like  to  say  Is
 that  there  are  welfare  organisations  io
 many  Government  housing  colonies  but
 these  welfare  organisations  have  no  place
 to  work.  So,  something  must  be  done  for
 them.

 The  new  Migrants  Welfare  Associsgon
 consists  of  375  families.  but  out  of  these,
 280  families  are  in  Pelbi  from  Mana
 Camp.  They  were  working  at  Mana,
 but  they  were  transferred  to  Delhi  by  the
 Government.  Jf  they  were  in  Mana
 Camp,  they  would  have  got  the  land  for
 rehabilttation.  So,  1  think  the  Government
 should  take  care  of  them,  If  they  cannot
 give  land  to  them,  at  least  they  should  give
 flats  to  them.

 Lastly,  1  would  like  to  say  that  some-
 thing  should  be  done  for  tke  freedom

 “fighters.  All  of  them  are  old.  Many  of

 them’  will  not  be  able  to  live  tong.  So,
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 give  them  travel  facilities  and  medical
 facilities,  ।  think  that  this  is  the  minimum
 courtesy  that  we  can  show  tq  qur  freedom
 fighters,

 Thank  you  very  much  for  giving  me
 this  opportunity.

 16.05  brs.

 DISCUSSION  UNDER  RULE  193

 Large  scale  loss  of  ammunition  due  to
 fire  at  Ceniral  Ordnance  Depot,  Jabal-

 por  on  23rd  March,  1988

 [English]

 MR.  DEPUTY-SPEAKER ।  We  are
 now  taking  up  Discussion  under  rule  193.
 Shri  Perna  Chandra  Malik.

 (  Translation]

 *SHRI  PURNA  CHANDRA  MALIK

 (Durgapur);  Mc.  Deputy  Speaker,  Sir,  you
 know  that  aterrible  explosion  occurred
 at  the  Centra!  Ordnance  Depot,  Jabalpur
 on  the  23rd  March  Jast,  at  4.10  P.M,  After
 this  incident,  I  alongwith  a  few  other  hon.
 members  gave  a  cailing  attention  notice  to
 the  hon,  Speaker  for  discussing  the  subject
 in  this  House.  This  calling  attention
 notice  was  admitted  and  lated  for  dig-
 cussion  00  the  Oth  March  last.  But  when
 it  came  up  for  discussion,  some  hon.
 members  demanded  that  this  may  be
 converted  into  a  discussion  under  rule
 193.  As  the  House  was  unanimous  on
 this  demand,  the  same  was  converted  into
 a  discussion  rule.  193.  This  important
 issue  is  now  being  discussed.  After  this
 incident,  the  hon.  Minister  of  State  for
 Defence,  Shri  Shivraj  Patil,  gave  a  stage-
 ment  -  this  House,  In  that  statement
 he  stated  ‘‘Tho  fire  started  outside  maga-
 zine  No.  20  where  ammunition  bad  been
 stacked  for  sorifug  prior  to  storage  in  the
 moagazine.’’  In  that  statement  the  hon.
 Minister  treated  the  matior  rather  lightly
 and  the  seriousness  and  grayity  of  the

 "Translation  of  the  speech  origioally
 delivered  in  Bengali,

 CHAITRA  25,  1910:/SARA)  C.0.D.,  Jabalpur  518,

 incident  was  not  reflected  therela.  ।  want
 to  know  what  was  the  type  of  ammunition,
 which  was  stacked  therefore  sorting
 purposes.  Whether  guns,  explosives,
 rockets,  bombs  etc.  can  be  stacked  at  one
 place,  It  appears  from  the  statement  that

 all  these  were  stacked  together  for  sorting,
 in  the  open  fields  without  any  shot  or
 covering.  Sir,  through  you,  I  want  to
 know  from  the  hon.  Minister  how  long
 were  those  kept  stacked  there?  More-
 over,  Sir,  the  ‘Indian  Express’  dated
 26.0 3.88  has  published  a  news  item  ou  this
 incident  which  says,  “It  began  when  shells
 manufactured  at  the  ordnace  factory
 exploded  while  being  offloaded  at  the
 railway  station  platform  near  the  COD
 magazines.  Now,  Sir,  there  is  a  wide
 variance  in  the  news  published
 io  the  Indian  Express  and
 various  other  newspapers  and  the
 Statement  made  by  the  hon.  Minister.
 The  press  reports  say  that  fire  was  obser-
 ved  whea  the  amaiunition  was  being  off-
 loaded  at  the  railway  platform  near  the
 magazines.  But  the  hon.  Minister  said  in
 bis  statement  that  the  ainmunition  was
 stacked  in  the  open  ground  for  sorting
 before  being  stored  in  the  magazines.
 Many  other  press  reporters  who  witnessed
 these  incidents  at  Jabalpur  also  confirmed
 that  the  fire  started  first  at  the  railway
 platfrom  when  the  ammunition  was  being
 off-ioaded  from  the  wagoos.  Which  of
 these  two  versions  ts  true?  That  of  the
 hon.  Minister  or  that  of  the  press  reports?
 Now  my  question  is  who  were  those
 persons  whe  were  engaged  in  the  work  of
 off-!oading  of  the  ammunition  7  We  know
 Sir,  that  in  such  type  of  jobs  civilian
 contractors  from  outside  are  normally
 engaged.  We  are  all  well  acquainted  with
 the  character  of  the  contractors.  With  a
 view  to  making  bigger  and  biggest  profits
 they  employ  uaskilled  labour  at  a  cheap
 rate.  Now  we  know  that  the  contract
 labourers  employed  by  the  contractors  are
 mostly  used  to  loading  and  unloading  of
 rice  and  wheat  bags,  cement  bags  etc.  If
 the  labourers  handle  explosives  and
 ammunition  in  the  same  manner  as  they
 handje  rice  and  wheat  bags  then  what
 tragedy  can  occur?  We  can  easily  under.
 stand  that,  What  will  happen  ।  explosives
 ar¢  also  thrown  down  from  the  wagons  in
 the  samp  way  as  wheat  and  rice  bags  7
 Thacefore.1  wantto  know  from  the  hon,


